Touth Serles, Vol. V1, No. 1 Wednesdsy, November 20, 1991
Vel V3, Re. fanﬁaf,!?, 1913 (Saka)

LOK SABHA DEBATES
(English Version)

NO - ¥
Second Session| - S ,G;? .
(Tenth Lok Sabha)”’>' “ =

e

(Vol. VI contains Nos. 1 to 10)

LOK SABHA SECRETARIAY
NEWDELHI

Price : Rs, 6.00



———————————— R —————————————p Oy

[OR1GINAL ENGLISH PROCEEDINGS INCLUDED I ENGLISE VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED N HiNDt VERSION Wit e
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THERNOF.}



CONTENTS
[Tenth Series, Vol. V, Second Session, 1991/1913 (Saka)]
No. 1, Wednesday, November 20, 1991/Kartika 29, 1913 (Saka)

CoLumns
Members Swom
Obituary References 15
Walcome to the Maldivian Parliamentary Delegation 56
Oral Answers to Questions: 6-28
* Starred Question Nos. 1t03
Written Answars to Questions: 29-487
Starred Question Nos. 4to8and 1010 20 29-55
Unstarred Question Nos. 11031,3310 39, §5-487
4110 84,8610 110,
11210 129, 131 to 156
and 158 to 201
Re. Law and order situation in Varanasi 488-515
Papers laid on the table 515-517
Announcement by Deputy-Speaker 517
Resignation by Member 517-518
Sick Industrial Companies (Special Provisions) 518-548
Amendment Bill —introduced
Motion to introduce
Shri Manmohan Singh 518
543-547
Shri Somnath Chatterjee 522526

* The Sign + marked above the name of a Member indicates that the questiof was actually
askeq.on the floor of the House by that Member.



(w)

Shri Basu Deb Acharia

Shri Jaswant Singh

Shri Hari Kishore Singh

Shri Chitta Basu

Shri Lokanath Choudhary

Shri Nirmal Kanti Chatterjee

Shri Bhogendra Jha
Matters under Rule 377

(i) Need to constitute a
Comnmittee to look into the
dispute between Orissa and
West Bengal in respect of
Village ‘Shakhamedhi’

Dr. Kantikeswar Patra

(i) Need to equip Haryana
Police with sophisticated
equipment and deploy more
Central Reserve Police Force
companies in Haryana, specially
in the districts bordering
“Punjab, to combat terrorism

Kumari Selja

iii) Need to give clearance to
proposed dam on river Venna at
Mahabaleswar - Panchgani
hill station complex for
providing adequate drinking

water to Mahabaleswar,
Maharashtra

Shi Prithviraj D. Chavan
() Need for early completion

CoLumns
526-527

527-530

531-535

538-539

539-541

541-543

549

549-550

550-551



(iii)

v) Need to devise new techniques
fo protect forest wealth from fire

Shrimati Bhavna Chikhalia
(vi) Need to re-introduce a
regular air service from Rajkot
to Dethi
Shri Chandresh Patel
(vii) Need to dispense with freight
Equalisation policy to ensure
rapid industrial development
of Bihar
Shri Chhedi Paswan
(viii) Need for holding a nationwide
debate on conservation and
proper management of water
resources in the country
Shri Ramashray Prasad Singh

Water (Prevention and Control of
Poliution) Cass (Amendment) Bill

Motion to consider
Shri Kamal Nath
Shri Jaswant Singh
Shri Bijoy Krishna Handique
Shri E. Ahamed
Dr. Ram Chandra Dome
Dr. Kartikeswar Patra
Or. Laxminarayan Pandeya
Shii Sribaltav Panigrahi

Business Advisory Committee
Seventh Report—Presented

CoLumns

551

554-579
580-592

556-561

561-564

570-572
572575
575-579



(v)

Shri Bhogendra Jha
Shri Ram Kapse

Shri K. P. Singh Deo

Shri Rajindra Kumar Sharma

CoLumnt

582-585
585-591

$91-592



ALPHABETICAL LIST OF MEMBERS

Tenth Lok Sabha

A
Abedya Nath, Mahant (Gorakhpur)
Acharia, Shri Basu Deb (Bankura)
Adaikalaraj, Shri L. (Tiruchirapalli)
Advani, Shri Lal K. (Gandhi Nagar)
Agnihotri, Shri Rajendra (Jhansi)
Ahamed, Shri E. (Manjeri)
Ahirwar, Shri Anand (Sagar)
Ahmed, Shri ' Kamaluddin (Han-
amkonda)

Ayar, Shri Mani Shankar (Mayiladutu-
rai)

Akber Pasha, Shri B. (Veliora)
Anbarasu Era, Shri (Madras Central)
Anjalose, Shii Thayil John (Alleppey)
Ansari, Shri Mumtaz (Kodarma)

Anthony, ShriFrank (Nominated Anglo-
indian)

Antulay, Shri AR. (Kulaba)
Arunachalam, Shri M. (Tenkasi)
Asokaraj, Shri A. (Perambalur)

Athithan, Shri B. Dhanuskodi (Tiruch-
endur)

Azam, Dr. Faiyazul (Bettiah)

®

B

Baitha, Shri Mahendra (Bagaha)
Bala, Dr. Asim (Nabadwip)

Balayogi, Shri G.M.C. (Amalapuram)
Baliyan, Shri N.K. (Muzaffarnagar)

Bandaru, Shri Dattatraya (Secundera-
bad)

Banerjee, Kumari Mamata (Calicutta-
South)

Bansal, Shri Pawan Kumar (Chandi-
garh)

Barman, Shri Paias (Balurghat)
Barman, Shei Uddhab (Barpeta)
Basu, Shri Anil (Arambagh)  °
Basu, Shri Chitta (Barasat)
Berwa, Shri Ram Narain (Tonk)
Bhadana, Shri Avtar Singh (Faridabad)
Bhagat, Shri Vishweshwar (Bz'aghat)
Bhagey Gobardhan, Shri (Mayurbhanj)

Bhakta, Shii Manoranjan (Andaman &
Nicobar Islands)

Bhandari, Shrimati Dl Kumari (Skkim)
Bhardwaj, Shri Paras Ram (Sarangarh)
Bhargava, Shri Girdhari Lal (Jaipur)



Bhattacharaya, Shrimati Malini

~(Jadavpur)
Bhattacharya, Shri Nani (Berhampore)
Bhoi, Dr. Krupasindhu (Sambalpur)
Bhonsle, Shri Prataprao B. (Satara)
Bhonsle, Shri Tejsinghrao (Ramtek)
Bhuria, Shi Dileep Singh (Jhabua)
Birbal, Shri (Ganganagar)

Brohmo Chaudhury, Shri Satyendra
Nath (Kokrajhar)

Buta Singh, Shir (Jalore)

C
Chacko, Shri P.C. (Trichur)
Chakraborty, Prof. Susanta (Howrah)
Chaliha, Shri Kirip (Guwahati)
Chandra Shekhar, Shri (Ballia)
Chandrakar, Shri Chandulal (Durg)

Chandrasekhar, Shrimati Maragatham
(Sriperumbudur)

Charles, Shri A. (Trivandrum)
Chatterjee, ShriNirmal Kanti (Duindum)
Chatterjee, Shri Somnath (Bolpur)

Chaudhary, Shri Ram Prakash (Am-
bala)

Chaudhary, Shri Rudrasen (Bahraich)
Chaudhri, Shri Narain Singh (Hissar)
Chauhan, Shri Chetan P.S. (Amroha)

“Chauhan, Shri Shivraj Singh (Vidisha)

Chaure, Shri Bapu Hari (Dhule)
Chavan, Shri Prithviraj D. (Karad)
Chavda, Shri Harisinh (Banaskanthe)

Chavda, Shri Ishwarbhai Khodabhai
(Anand)

Chennithala, Shri Ramesh (Kottayam)

Chidambaram, Shri P. (Sivaganga)

 Chhatwal, Shri Sartaj Singh (Hoshan-

gabad)

Chhotey Lal, Shri (Mohanlalganj)
Chikhlia, Shrimati Bhavna (Junagarh)
Chikhlia, Kumari Dipika (Baroda)
Chinta Mohan, Dr. (Tirupathi)
Choudhary, Shri Ram Tahal (Ranchi)

Choudhury, Shrilokanath (Jagatsingh-
pur)

Choudhury, Shri Saifuddin (Katwa)
Chowdary, Dr. K.V.R. (Rajai\mundry)
Chowdhary, Shri Pankaj (Maharajganj)

Chowdhury, Shri A.B.A. Ghani Khan
(Malda) .

D
Damor, Shri Somjibhai (Dohad)
Das, Shri Anadi Charan (Jajpur)
Das, Shri Dwaraka Nath (Karimganj)
Das, Shri Jitendra Nath (Jalpaiguri)

Das, Shri Ram Sunder (Hajipur)

“Sworn on 20.11.1991.

(i)



Datta, Shri Amal (Diamond Harbour)
Deka, Shri Probin (Mangaldoi)

i Delkar, ShriMohanS. (DadraandNagar -

Haveli)

Dennis, Shri N. (Nagercbil)

De:: Shri Murli (Bombay South)
Deshmukh, Shri Anantrao (Washim)

Deshmukh, Shri Ashok Anandrao
(Parbhani)

Deshmukh, ShriChandubhai(Bharuch)
Dev, Shri Sontosh Mohan (Tripura West)
Devarajan, Shri B. (Rasipuram)
Devegowda, Shri H.D. (Hassan)

Devi, Shrimati Bibhu Kumari (Tripura
East)

Dharmabhiksham, Shri (Nalgonda)
Dhumal, Protf. Prem (Hamirpur)

Dighe, Shri Sharad (Bombay North
Central)

Digvijaya Singh, Shri (Rajgarh)

Dikshit, Shri Shreesh Chandra (Var-
anasi)

Diwan, Shri Pawan (Mghasamund)

Dome, Dr. Ram Chandra (Birbhum)

Drona, Shri Jagat Vir Singh (Kanpur)

Dubey, Shrimati Saroj (Allahabad)

Dutt, Shri Sunil (Bombay North West)
F

Faleiro, Shri Eduardo (Mormugao)

(iii)

Farook, Shri M.O.H. (Pondicherry)

Fatmi, Shri Mohammed Ali Ashraf
(Darbhanga)

Fernandes, Shri. George (Muzaftarpur)
Fernandes, Shri Oscar (Udupi)
Fundkar, ShriPandurag Pundiik (Akola)
G

Gaikwad, Shri Udaysingrao (Kolhapur)
Gajapathi, Shri Gopi Nath (Berhampur)
Gamit, Shri Chhitubhal (Mandvi)
Gangwar, Dr. P.R. (Pilibhit)
Gangwar, Shri Santosh Kumar (Bareilly)
Gautam, Shrimati Sheela (Aligarh)

Gavit, Shri Manikrao Hodlya (Nandar-
bar)

Gebhlot, Shri Ashok (Jodhpur)
Ghafoor, Shri Abdul (Gopalganij)

Ghangare, Shri Ramachandra Maro-
trao (Wardha)

Ghatovrar, Shri Paban Singh (Dibru-
garh)

Giri, Shri Sudhir (Contai)

Girija Devi, Shrimati (Maharaj Ganj)

- Giriyappa, Shri C.P. Mudala (Chi-

tradurga)
Gogoi, Shri Tarun (Kaliabor)

Gehil, Dr. Mahavirsinh Harisinhji
(Bhavnagar)

Gomango, Shri Giridhar (Koraput)
Gopalan, Shrimati Susesla (Chirayinkil)



Gounder, Shri A. Senapathi (Palani)

Gowda, Prof. K. Venkatagiri (Bangalore
South)

Gudadinni, Shri B.K. (Bijapur)

Gundewar, Shri Vilasrao Nagnathrao
(Hingoli)

Gupta, Shri Indrajit (Midnapore)

H
Handique, Shri Bijoy Krishna / arhat)
Hooda, Shri Bhupinder Singh (Rohtak)

Hossain, Shri Syed Masudal (Murshi-
dabad)

1
imchalemba, Shri (Nagaland)
Inder Jit, Shri (Darjeeling)
Islam, Shri Nurul (Dhubri)

J

Jaffer Sharief, Shri'C.K. (Bangalore
North)

Jai Prakash, Shri (Hardoi)
Jakhar, Shri Balram (Sikar)

Janarthanan. Shri M.R. Kadambur
(Tirunelveli)

Jangde, Shri Khelan Ram (Vilaspur)
Jaswant Singh, Shri (Chittorgarh)
Jatav, Shri Bare Lai (Morena)
Jatiya, Shri Satynarayan (Ujjain)
Jawali, Or.B.G. (Gulbarga)

Jayamohan, Shri A. (Tirupattur)
Jeevarathinam, Shri R. (Arakonam)
Jena, Shri Srikanta (Cuttack)
Jeswani, Dr. K.D. (Kheda)
Jha, Shri Bhogendra (Madhubanl)
Jhikram, Shri Mohanlal (Mandia)
Joshi, Shri Anna (Puna)
Joshi, Shri Dau Dayal (Kota)

K
Kehandole, Shri Z.M. (Malegam)
Kale, Shri Shankarrao D. (Kopergaon)
Kaliaperumal, Shri P.P. (Cuddalore)
Kalka Das, Shri (Karolbagh)
Kamal, Shri Shyam Lal (Basti)
Kamal .Nath Shri (Chhindwara)

Kamat, -Shri Gurudas (Bombay North
East)

Kamble, Shri Arvind Tulshiram
(Osmanabad)

Kamson, Prof. M. (Outer Manipur)
Kanaujia, Dr. G.L. (Kheri)

Kanithi, Dr. Viswanatham (Srikakulam)
Kanodia, Shri Mahesh (Patan)
*Kanshi Ram, Shri (Etawah)

Kapse, Shri Ram (Thane)

Karreddula, Shrimati Kamala Kumari
(Bhadrachalam)

K’Swoén on 20.11.1991.

()



Kashwan, Shri Ram Singh (Churu)

Kasu, Shri Venkata Krishna Reddy
(Narasaraopeta)

Katheria, Shri Prabhu Dayal (Firoza-
bad)

Katiyar, Shri Vinay (Faizabad)
Kaul, Shrimati Sheila (Rae Bareli)
Kesti Lal, Shri (Ghatampur)
Khan, Shri Aslam Sher (Betul)
Khan, Shri Ayub (Jhunjhunu)

Khan, Shri Ghulam Mohammad
(Moradabad)

Khan, Shri Sukhendu (Vishnupur)

Khandelwal, Shri Tara Chand (Chandni
Chowk)

Khanduri, ~Shri Bhuwan Chandra
(Garhwal)

Khanoria, Shri D.D. (Kangra)
Khurana, Shri Madan Lal (South Delhi)
Khursheed, Shri Salman (Farrukhabad)
Koli, Shri Ganga Ram (Bayana)

Konathala, Shri Rama Krishna

(Anakapalli)

Kori, Shri Gaya Prasad (Jalaun)
Krishan Kumar, Shri S. (Quilon)
Krishnaswamy, Shri M. (Vandavasi)

Krishnendra Kaur (Deepa), Shrimati
(Bharatpur)

Kshirsagar, Shrimati Kesharbai Sonaji
(Beed)

Kudumula, Kumari Padmasree (Nellora)
Kuli, Shri Balin (Lakhimpur)
*Kumar, Shri Nitish (Barh)

Kumar, Shri V. Dhananjaya (Manga-
lore)

Kumaramangalam, Shri Rangarajan
(Salem)

Kunjee Lal, Shri (Sawai Madhopur)
Kuppuswamy, Shri C.K. (Coimbatore)
Kurien, Prof. P.J. (Mavelikara)
Kusmaria, Shri Ramkrisha (Damoh)

L

Lakshmanan, Prof. Savithri (Mukun-
dapuram)

Laljan Basha, Shri S.M. (Guntur)
Lodha Shri Guman Mal (Pali)

M
Made Gowda, Shri G. (Mandya)
Madhukar, Shri Kamia Mishra (Motihari)
Mahajan, Shrimati Sumitra (indore)
Mahato, Shri Binode Bihari (Giridih)
*Mahato, Shri Birsingh (Purulia)
Mahendra Kumari, Shrimati (Alwar)
Mahto, Shri Shilendra (Jamshedpur)
Malik, Shri Dharampal Singh (Sonipat)
Malik, Shri Purna Chandra (Durgapur)
Maltkarjun, Shri (Mahbubnagar)

*Swom on 26.11.1991.
*Swom on 20.11.1991.

v



Malikarjunaiah, Shri S. (Tumkur)
Mally, Dr. R. (Nagar Kumool)
Mandal, Shri Brahmanand (Monghyr)
Mandal, Shri Sanat Kumar (Joynagar)
Mandal, Shri Suraj (Godda)

Mana, Shri Rajaram Shankarrao (ichal-
karaniji)

Manjay Lai, Shri (Samastipur)
Marandi, Shri Simon (Rajmahal)
Marbaniang, Shri Peter G. (Shillong)
Mar_ndi. Shri Krishna (Singhbhum)
Masood, Shri Rasheed (Saharanpur)
Mathew, Shri Pala K.M. (Idukki)
Mathur, Shri Shiv Charan (Bhilwara)
Maurya, Shri Anand Ratna (Chandauli)

A Meena, Shri Bheru Lal (Salumbar)
Meghe, Shri Datta (Nagpur)

Mehta, Shri Bhubaneshwar Prasad
{Hazaribagh)

Mirdha, Shri Nathu Ram (Nagaur)
Mirdha, Shri Ram Niwas (Barmer)
Mishra, Shri Ram Nagina (Padrauna)
Misra, Shri Janardan (Sitapur)

Misra, Shri Satyagopal (Tamluk)
Misra, Shri Shyam Bihari (Bilhaur)
Moliah, Shri Hannan (Uluberia)
“Mujahid, Shri B.M. (Dharwad South)

Mukherjee, Shrimati Geeta (Panskura)
Mukherjee, Shri Subrata (Raiganj)
Mukhopadhyay, Shri Ajoy (Krishnagar)

Munda, Shri Govinda Chandra
(Keonjhar)

Munda, Shri Kariya (Khunti)
Muniyappa, Shri K.H. (Kolar)
Muralee Dharan, Shri K. (Calicut)
Murmu, Shri Rup Chand (Jhargram)

Murthy, Shri M. V. Chandrashekara
(Kanakapura)

Murthy, ShriM.V.V.S. (Visakhapatnam)
Murugesan, Dr. N. (Karur)
Muttemwar, Shri Vilas (Chimur)

N
Naik, Shri A. Venkatesh (Raichur)
Naik, Shri G. Devaraya (Kanara)
Naik, Shri Ram (Bombay North)
Naikar, Shri D.K. (Dharwad North)
Nandi, Shri Yellaiah (Siddipet)
Narayanan, Shri K.R. (Ottapalam)

Narayanan, Shri P.G. (Gobichettipa-
layam)

Nawale, Shri Vidura Vithoba (Khed)
Nayak, Shri Mrutyunjaya (Phulbani)

Nayak, Shri Subash Chandra
(Kalahandi)

Netam, Shri Arvind (Kanker)

*Swom on 26.11.1991.



Nikam, Shri Govindrao (Ratnagiri)
Nyamagouda, Shri S.B. (Bagalkot)

o
Odeyar, Shri Channalah (Davangere)
Oraon, Shri Lalit (Lohardaga)

Owaisi, ShriSultan Salahuddin (Hydera-
bad)

P
Padma, Dr. (Shrimati) (Nagapattinam)

Pal, Dr. Debi Prosad (Culcutta North
West)

Pal, Shri Rupchand (Hooghly)

Palacholla, Shri Venkata Rangayya
Naidu (Khammam)

Pendeya, Dr. Laxminarayan (Mandsaur)
randian, Shri D. (Madras North)
Panigrahi, Shri Sriballav (Deogarh)
Panja, Shri Ajit (Calcutta North East)
Panwar, Shri Harpal (Kairana)

Passi, Shri Balraj (Nainital)

Paswan, Shri Chhedi (Sasaram)
Paswan, Shri Ram Vilas (Rosera)
Paswan, Shri Sukdeo (Araria)

Patel, Dr. Amrit Lal Kalidas (Mehsana)
Patel, Shri Bheem Singh (Rewa)
Patel, Shri Brishin (Siwan)

Patel, Shri Chandresh (Jamnagar)

Patel, Shri Haribhai (Porbandar)
*Patel, Shri Harilal Nanji (Kutch)

* Patel, Shri Praful (Bhandara)

Patel, Shri Ram Pujan (Phulpur)
Patel, Shri Shravan Kumar (Jabalpur)
Patel, Shri Somabhai (Surendranagar)
Patel, Shri Uttambhai Harjibhai (Bulsar)
Pathak, Shri Harin (Ahmedabad)
Pathak, Shri Surendra Pal (Shahabad)
Patidar, Shri Rameshwar (Khargone)
Patil, Shri Anwari Basavaraj (Koppal)
Patil, Shri Prakash V. (Sangli)

Patil, Shrimati Pratibha Devisingh
(Amravati)

Patil, Shri Shivraj V. (Latur)

*Patil, Kumari, SuwMa (Nanded)
Patil, Shri Uttamrao Deorao (Yavatmal)
Patil, Shri Vijay Naval (Erandol)

Patil, Shri Yashwantrao (Ahmednagar)
Patnaik, Shri Sivaji (Bhubaneswar)
Patra, Dr. Kartikeswar (Balasore)

Pattanayak, Shri Sarat Chandra (Bo-
langir)

*Pawar, Shri Sharad (Baramati)
Pawar, Dr. Vasant Niwrutti (Nasik)
Peruman, Dr. P. Vallal (Chidambaram)

Pilot, Shri Rajesh (Dausa)

*Sworn on 20.11.1991.

(vii)



Poosapati, Shri Anandgajapati Raju
(Bobbili)

Potdukhe, Shri Shantaram (Chandra-
pur)

Prabhu, Shri R. (Nilgiris)

Prabhu, Zantye, Shri Harish Narayan
(Panaji)

. Pradhani, Shri K. (Nowrangpur)
Prakash, Shri Shashi (Chail)

Pramanik, Shri Radhika Ranjan
(Mathurapur)

Prasad, Shri Hari Kewal (Salempur)

Prasad, Shri V. Sreenivasa (Chamara-
janagar)

Prem, Shri B.L. Sharma (East Delhi)

Premi, Shri Mangal Ram (Bijnor)

Purkayastha, Shri Kabindra (Silchar)
R

Rahi, Shri Ram Lal (Misrikh)

‘Rai, Shri Kalp Nath (Ghosi)

Rai, Shri Lall Babu (Chhapra)

Ral, Shri M. Ramanna (Kasaragod)

Rai, Shri Nawal Kishore (Sitamarhi)

Ral, Shri Ram Nihor, (Robertsganj)

Rajaravivarma, Shri B. (Pollachi)

Raje, Shrimati Vasundhara (Jhalawar)

RajendraKumar, ShriS.S.R. (Chengal-

pattv) '
**Rajesh Kumar, Shri (Gaya)

Rajeshwaran, Dr.V (Ramnathapuram)
Rajeswari, Shrimati Basava (Bellary)
Raj Narain, Shri (Basgaon)

Raju, Shri Bh. Vijayakumar (Narsapur)

Raju, Shri S. Vijaya Rama (Parvathipu-
ram)

Rajulu, Dr. RK.G. (Sivakasi)
Ram, Shri Prem Chand (Nawada)
Ram Awadh, Shri (Akabarpur)
Ram Babu, Shri A.G.S. (Madurai)
Ram Badan, Shri (Lalganj}

Ram Singh, Rao (Mahindergarh)

Ramchandran, Shri Mullappally (Can-
nanore)

Ramaiah, Shri Bolla Bulii (Eluru)
Ramamurthy, Shri K. (Krishnagiri)

Ramasamy, Shri Rajagopal Naidu
(Periyakulam)

Ramdew Ram, Shri (Palamau)
Ramsagar, Shri (Barabanki)

Rana, Shri Kashiram (Surat)

Rao, Shri D. Venkateswara (Bapatia)
Rao, Shri J. Chokka (Karimnagar)
*Rao, Shri P.V. Narasimha (Nandyal)
Rao, Shri V. Krishna (Chikballapur)
Rath, Shri Rama Chandra (Aska)

Rathva, Shri Naranbhai Jamlabhai
(Chheta Udaipur)

**Sworn on 26.11.1991.
*Swom on 20.11.1991.



Rawal, Dr. Lal Bahadur (Hathras)
Rawat, Shri Bhagwan Shankar (Agra)
Rawat, Shri Prabhu Lal (Banswara)
Rawat, Prof. Rasa Singh (Ajmer)
Rawle, Shri Mohan (Bombay South
Central)

Ray, Shri Rabi (Kendrapada)
Ray, Dr. Sudhir (Burdwan)

Raychaudhuri, Shri Sudarsan (Seram-
pore)

Reddaiah Yadav, Shri K.P. (Machili-

patnam)
Reddy, Shri A. Indrakaran (Adilabad)

Reddy, Shri Anantha Venkata (Ananta-
pur) .

Reddy, Shri B.N. (Miryalguda)
Reddy, Shri G. Ganga (Nizamabad)
Reddy, Shri M. Baga (Medak)

Reddy, Shri Mahasamudram Gnanen-
dra (Chittoor) ’

Reddy, Shri Magunta Subbarama
(Ongole)

Reddy, Shri R. Surender (Warangal)

‘Reddy, Shri Y.S. Rajasekhar
(Cuddapah)

Reddy, Shri Vijaya Bhaskara (Karnool)
Rongpi, Dr. Jayanta (Autonomous dis-
trict)

Roshan Lal, Shri (Khurja)
Roy, Shri Haradhan (Asansol)

Roypradhan, Shri Amar (Cooch Bihar)
S

Sadul, Shri Dharmanna Mondayya
(Solapur)

Sai, Shri A. Pratap (Rajampet)

Sahi, Shrimati Krishna (Begusarai)
Salkia, Shri Muhi Ram (Nowgong)
Sait, Shri Ebrahim Sulaiman (Ponnani)
Sajjan Kumar, Shri (Outer Delhi)
Sakshiji, Dr. (Mathura)

Saleem, Shri Mohammad Yunus (Ka-
tihar)

Sanghani, Shri Dileep Bhai (Amrefi)
Sangma, Shri Purno A. (Tura)
Sanipalli, Shri Gangadhara (Hindupur)
Saraswati, Shri Yoganand (Bhind)

Sarode, Dr. Gunvant Rambhau (Jal-
gaon)

Save, Shri Moreshwar (Aurangabad)
Sawant, Shri Sudhir (Rajapur)
Sayeed, Shri P.M. (Lakshadweep)
Scindia, Shri Madhavrao (Gwalior)
Scindia, Shrimati Vijaya Raje (Guna)
Selja, Kumari (Sirsa)

Sethi, Shri Arjun Charan (Bhadrak)
Shah, ShriManabendra (TehriGarhwal)
Shakya, Dr. Mahadeepak Singh (Etah)
Shankaranand, Shri B. (Chikkodi)

*Swomn on 25.11.1991.

()



Sharma, Shri Chiranji Lal (Kamal)
Sharma, Shri Jeewan (Almora)

Sharma, Shri Rajendra Kumar (Ram-
pur)

*Sharma, Shri Satish Kumar (Amathi)
Shamma, Shri V.N. (Hamirpur)

Shastri, Acharya Vishwanath Das (Sul-
tanpur)

Shastri, Shri Rajnath Sonkar (Saidpur)
Shastri, Shri Vishwanath (Gazipur)
Shingda, Shri Damu Barku (Dahanu)

Shivappa, Shri Kodakani Gowdana
(Shimoga)

Shukia, Shii Astbhuja Prasad (Khalila-
bad)

Shukla, Shri Vidhyacharan (Raipur)
Sidnal, Shri S.B. (Belgaum)

Siivera, Dr. C. (Mizoram)

Singh, Shri Abhay Pratap (Pratapgarh)
Singh, Shri Ajit (Baghpat)

Singh ,Shri Arjun (Satna)

Singh, ShriBriphushan Sharan (Gonda)
*Singh, Dr. Chhattra Pal (Bulandshahr)
Singh, Shri Dalbir (Shahdol)

Singh Shri Devi Bux (Unnao)

Singh Shri Hari Kishore (Sheohar)
Singh Shri JUW (Bhiwani)

Singh Shri Kheisal (Sarguja)

Singh Shri Manphool (Bikaner)

Singh Shii Mohan (Deoris)

Singh Shri Motilal (Sidhi)

Singh Shri Pratap (Banka)

Singh Kumari Pushpa Devi (Raigarh)
Singh Shri Rajveer (Aonla)

Singh Shri Ram (Haridwar)

Singh Shri Ram Prasad (Bikramganj)
Singh Shri Ramashray Prasad (Jaha-

. nabad)

Singh Shri Ramnaresh (Aurangabad)
Singh Shri Rampal (Domariaganj)
Singh Shri S.B. (Rajnandgaon)
Singh Shri Satya Deo (Balrempur)
Singh Shri Surye Narayan (Balia)
Singh Shri Uday Pratap (Mainpuri)

Singh Shri Vishwanath Pratap
(Fatehpur)

*Singh Deo, Shri K. P. (Dhenkanal)
Sinha, Shri Shiva Sharan (Vaishali)
Sodi , Shri Manku Ram (Bastar)
Solanki, Shri Surajphanu (Dhar)
Soren, Shri Shibu (Dumka)

Soundaram, Dr. (Shrimati) K.S. (Tiruch-
engode)

Sridharan, Dr. Rajagopalan (Madras
South)

Srinivasan, Shri Chinnasamy (Dindigul)

*Swom on 20.11.1991.

)



Subbarao, Shri Thota (Kakinada)
Sukh Ram, Shri (Mandi)
Sultanpuri, Shri Krishan Dutt (Shimla)
Sundararaj, Shri N. (Pudukkottai)
Sur, Shri Monoranjan (Basirhat)
Sures. Shri Kodikkunil (Adoor)
Swami, Shri Chinmayanand (Badaun)
Swami, Shri Sureshanand (Jalesar)
Swamy, Shri G. Venkat (Pedapalli)
Syed Shahabuddin, Shri (Kishanganj)
T
Tandel, Shri D.J. (Daman & Diu)
Tara Singh, Shri (Kurukshetra)
Tej Narayan Singh, Shri (Buxar)

Thakore, Shri Gabhaji Mangaiji (Kapad-
wanj)

Thakur, Shri Mahendra Kumar Singh
(Khandwa)

Thangkabalu, Shri K.V. (Dharmapuri)

Tharadevi Sidhartha, Shrimati D.K.
(Chikmagalur)

Thomas, Prof. K.V. (Ernakulam)
Thomas, Shri P.C. (Muvattupuzha)

Thorat, Shri Sandipan Bhagwan (Pand-
harpur)

Thungon Shri P.K. (Arunachai West)

Tindivanam, Shri |. Ramamurthee (Tin-
divanam)

Tukey, Shri Pius (Alipurduars)

Tomar, Shri Ramesh Chand (Hapur)
TW. Shri Tarit Baran (Barrackpore)
Tope, ShriAnkushrao Raosaheb (Jalna)
Topno, Kumari Frida (Sundargarh)
Tripathi, Shri Lakshmi Narain Mani
(Kaiserganj)

Tripathi, Shri Prakash Narain (Banda)
Tripathy, Shri Braja Kishore (Puri)
Trivedi, Shri Arvind (Sabarkantha)
Tytler, Shri Jagdish (Delhi Sadar)
Uma Bharti, Kumari (Khajuraho)
Umbrey, Shri Laeta (Arunachal East)

Ummareddy Venkateswariu, Prof.
(Tenali)

Unnikrishnan, Shri K.P. (Badagara)

Upadhyay, Shri Swarup (Tejpur)

Urs, Shrimati Chandra Prabha (Mysore)
\)

Vadde, Shri Sobhanadreeswara Rao
(Vijayawada)

Vagheia, Shri Shankersinh (Godhra)
Vajpayee, Shri Atal Bihari (Lucknow)
Vandayar, ShriK. Thulasiah (Thanjavur)
Varma, Shri Ratilal (Dhanduka)
Veerappa, Shri Ramchandra (Bidar)
Vekaria, Shri Shivial Ngjibhai (Rajkot)
Verma, Shri Bhawani Lal (Janigir)
Verma, Shri Phool Chand (Shajapur)



Verma, Shrimati Rita (Dhanbad)

Verma, Shri Shiv Sharan (Machhilisha-
har)

Verma, Shri Sushil Chandra (Bhopal)
Verma, Shri Upeadra Nath (Chatra)
Verma, Kumari Vimia (Seoni)
Vijayaraghavan, Shi V.S. (Paighat)
Virendra Singh, Shri (Mirzapur)
Vyas, Dr. Girija (Udaipur)

w

Wasnik, Shri Mukul Balkrishna
(Buldana)

Williams, Shri R.G. (Nominated Anglo-
Indian)

Y
Yadav, Shri Arjun Singh (Jaunpur)
Yadav, Shri Chandra Jeet (Azamgarh);

Yadav, shri Chhotey Singh (Kannauj)

Yadav, Shri Chun Chun Prasad
(Bhagalpur)

Yadav, ShriDevendraPrasad (Jhanjhar-
pur)

Yadav, Shri Ram Lakhan Singh (Arrah)
Yadav, Shri Ram Saran (Khagaria)
Yadav, Dr. S.P. (Sambhal)

*Yadav, Shri Sharad (Madhepura)

Yadav, Shri Satya Pal Singh
(Shahjahanpur)

Yadav, Shri Surya Narayan (Saharasa)
Yadav, Shri Vijay Kumar (Nalanda)

Yumnam, Shri Yaima Singh (lnner
Manipur)

z
Zainai Abeu:n, Shri (Jangipur)

*Swom on 27.11.1991.



LOK SABHA
THE SPEAKER
Shri Shivraj V. Patil
THE DEPUTY SPEAKER

Shri S. Malikarjunaiah

PANEL OF CHAIRMEN
Rao Ram Singh
Shri Sharad Dighe
Shri Rasheed Masood
Shrimati Malini Bhattacharaya
Shri P.M. Sayeed

Shri Ram Naik

SECRETARY-GENERAL
Shri K.C. Rastogi

(xiii)



GOVERNMENT OF INDIA

MEMBERS OF THE CABINET

Prime Minister and also incharge of the
Ministries/Departments of Personnel, Pub-
licGrievances and Persions, Science & Tech-
nology, Ocean Development, Electronics,
Atomic Energy, Space, Chemicals aid Fer-
tilizers, Rural Development, Civil Supplies &
Public Distribution and the additional charge
of the Ministry of Industry and other subjects
not allocated to any other Cabinet Minister
or Minister of State (Independent Charge)

Minister of Human Resource Develop-
ment

Minister of Agriculture

Minister of Home Affairs

Minister of Health and Family Welfare

Minister of Parliamentary Affairs

Minister of Railways

Minister of Urban Development

Minister of Welfare

Minister of Law, Justice and Company Affairs
* Minister of Civil Aviation and Tourism

Minister of Pgtroleum and Natural Gas

Minister of Water Resources

Minister of Finance

Minister of External Affairs

Minister of Defence

{xiv)

SHRI P.V. NARASIMHA RAOC

Shiri Arjun Singh

Shri Balram Jakhar

Shri S.8. Chavan

Shri M.L. Fotedar

Shri Ghulam Nabi Azad
Shri C.K. Jaffer Sharief
Shrimati Sheila Kaul

Shri Sitaram Kesri

Shri K. Vijaya Bhaskara Reddy
Shri Madhav Rao Scindia
Shri B. Shankaranand
Shri Vidyacharan Shukla
Shri Manmohan Singh
Shri Madhavsinh Solanki

Shri Sharad Pawar



MINISTERS OF STATE

(INDEPENDENT CHARGE)

Minister of State of the Ministry of
Planning and Programme
implementation

Minister of State of the Minister of
Comerce

Minister of State in the Ministry
of Steel

Minister of State of the Ministry
of Textiles

Minister of State of the Ministry of
Food

Minister of State of the Ministry of
Food Processing Industries

Minister of State of the Ministry of
Environment and Forests

Shri H.R. Bhardwaj

Shri P. Chidambaram

Shri Sontosh Mohan Dev

Shri Ashok Gehlot

Shri Tarun Gogoi

Shri Giridhar Gomango

Shri Kamal Nath

Minister of State of the Ministry of Shri Ajit Kumar Panja
Information and Broadcasting
Minister of State of the Ministry of Shri Rajesh Pilot
Communications
Minister of State of the Ministry of Shri Kalp Nath Rai
Power and Non-Conventional
Energy Sources
Minister of State of the Ministry of Shri P.A. Sangma
Coal
Minister of State of the Ministry of Shri Jagdish Tytler
Surface Transport
Minister of State of the Ministry of Shri Balram Singh Yadav
Mines

MINISTERS OF STATE
Minister of State of the Ministry of Shri Kamaluddin Ahmed
Civil Supplies and Public Distribution
Minister of State in the Ministry of Shrimati Margaret Alva

Personnel, Public Grievances
and Pensions



Minister of State in the Ministry of
Urban Development

Minister of State in the Ministry of
Human Resource Development

(Department of Youth Affairs and Sports)
and Minister of State in the Ministry of

Human Resource Development (Department of

Women and Child Development)

Minister of State in the Ministry of
External Affairs

Minister of State in the Ministry of
Civil Aviation and Tourism

Minister of State in the
Ministry of

Parliamentary Affairs and
Minister of State in the
Ministry of Home Affairs

Minister of State in the Ministry of
Parliamentary

Affairs and Minister of State in the

Ministry of Law, Justice and Company Affairs

Minister of State in the

Ministry of Petroleum and
Natural Gas and Minister of
State in the Ministry of Defence

Minister of State in the Ministry
of Industry

Minister of State in the
Ministry of Agriculture

Minister of State in the Ministry
of Railways

Minister of State in the Ministry
of Chemicals and Fertilizers

Minister of State in the Ministry
of Rural Development

Minister of State in the Ministry
of Finance °

Minister of State in the Ministry
of Agriculture

(xvi)

Shri M. Arunachalam

Kumari Mamta Banerjee

Shri Eduardo Faleiro

Shri M.O.H. Farook

Shri M.M. Jaocb

Shri Rangarajan Kumaramangalam

Shri S. Krishna Kumar

Prot. P.J. Kurien

Shri K.C. Lenka

Shri Mallikarjun

Shri Chinta Mohan

Shri Uttambhai H. Patel

Shri Shantaram Potdukhe

Shri Mullappaly Ramachandran



Minister of State in the Ministry of
Finance )

Minister of State in the Ministry
of Rural Development

Minister of State in the Ministry
of Industry

‘Minister of State in the Ministry
of Finance

Minister of State in the Ministry

of Health and Family Welfare

Deputy Minis:er in the Ministry
of Labour

Deputy Minister in the Ministry
of Weltare

Deputy Minister in the Ministry
of Commerce

Deputy Minister in the Ministry of
Communications

Deputy Minister in the Ministry of
Home Affairs

Deputy Minister in the Ministry of
Information and Broadcasting

Deputy Minister in the Ministry of
Coal

Shri Dalbir Singh

Shri G. Venkat Swamy

Shri P.K. Thungon

Shri Rameshwar Thakur

Shrimati D.K. Tharadevi Siddhartha

DEPUTY MINISTERS

Shri Paban Singh Ghatowar

Smt. K. Kamala Kumari

Shri Salman Khursheed

Shri P.V. Rangayya Naidu

Shri Ram Lal Rahi

Kumari Girija Vyas

Shri S.B. Nyamagouda



LOK SABHA DEBATES

Vol. VI First day of the Second Session of Tenth Lok Sabha No. 1

LOK SABHA

Wednesday, November, 20, 1991/ Kartika 29, 1913 (Saka)

The Lok Sabha met at Eleven of theClock

[MR. SPEAKER in the Chair]

MEMBERS SWORN

Shri P.V. Narasimha Rao (Nandyal)

Shri Sharad Chandra Govindrao Pawar (Baramati)

Kumari Suryakanta Patil (Nanded)

Shri K.P. Singh Deo (Dhenkanal)

Capt. Satish Kumar Sharma (Amethl)

Shri Chattarpal (Bulandshahar)

Shri Birsingh Mahato (Purulia)

11.05 hrs

[English)
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, as we
meet foday after an interval of two months,
& is my sad duty 1o inform the House of the
demise of four of our former colleagues
namely Sarvashri Ramnath Goenka, Kinder
Lal, K. Ananda Nambiar and K. Lakkappa.

Shri Ram Nath Goenka was a Member of
the Fifth Lok Sabha During 1971-77 repre-
senting Vidisha Constituency of Madhya
Pradesh. Earlier, he had been a Member of
the Constituent Assembly and also a
Member of the Provisional Parliament. Prior
to that, he was a Member of the Madras
Legislative Council during 1926-30.

Amuli-faceted personality, ShriGoenka
actively participated in the freedom struggle.
His endeavours in drawing the attention of
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the world community towards the plight of
Indians fighting for independence and seek-
ing the support of world leaders are too well
known. The publications brought out by him
during the pre-independence period and
thereafter testify fully to his patriotic spirit
and fearlessness. Two of his famous works
namely ‘India Ravaged’ and ‘Quit India’ are
an outstanding monument to his great con-
tribution to the spread of nationalist move-
ment.

He was among the first to suspend all
his publications during the Quit India Move-
ment in 1942 in consonance with the wishes
of the Father of the Nation.

Shri Goenka was so deeply attached to
the Liberation movement that in spite of
being a nominee of the British Government
inthe Madras Legislative Councilin 1926, he
fully cooperated with the opposition in pro-
moting nationalistic causes in the Legisla-
ture.

A doyen of Indian Journalism, Shri
Goenka's greatest passion was the print
media. He launched the Indian Express in
1932. Soon it became a multilinguistic news-
paper under his able guidance. He used it
effectively to put forth his nationalist views
before the masses who were than reeling
under systematic foreign oppression.

Shri Ram Nath Goenka passed away at
Bombay on5 October 1991 atthe age of 89
years. In his death, the nation has lost a
dynamic personality and a relentless cru-
sader of freedom of the press and the demo-
cratic values. His incomparable services to
the nation during the freedom struggle and
later to Journalism will be remembered for a
long time to come.

Shri Kinder Lai was a Member of Third,
Fourth, Fifth and Eighth Lok Sabha during
1962-77 and 1984-89 representing Hardoi
constituency of the State of Uttar Pradesh.
Earlier, he had been a Member of the Uttar
Pradesh Legislative Assembly during 1952-
57.

An agriculturist by profession, Shri
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Kinder Lal served on several organizations
connected with upliftment of weaker sec-
tions of the society. During his long parlia-
mentary career, he focussed the attentionof
the House to the problems faced by the
under privileged and the downtrodden.

He took keen interest in propagating
various schemes of pubiic welfare.

Shri Kinder Lal passed away on 5 Octo-
ber, 1991 at Hardoi at the age of 77 years
after a prolonged illness.

Shri K. Ananda Nambiar was amember
of the First, Third and Fourth Lok Sabha
during 1952-57 and 1962-70 representing
Mayuram and Trichirappali constituencies
of erstwhile State of Madras. Earlier, he had
been a Member of the Madras Legislative
Assembly during 1946-51.

A prominent trade unionist and social
worker, he always endeavoured to focus the
problems faced by the working class both
inside and outside Parliament. He was deeply
involved in the welfare of Railwaymen.

During his long parliamentary career,
he actively participated in the proceedings
of the House and made valuable contribu-
tions thereto.

Shri Nambiar passed away on 11 Octo-
ber, 1991 at Trichirappalli at the age of 73
years after prolonged iliness.

Shri K. Lakkappa a sitting Member of
the Karnataka Legislative Assembly was
earliera Member of Lok Sabha successively
for four terms during Fourth to Seventh,
representing Tumkur constituency of the
State of Karnataka between 1967 to 1984.
Earlier, he had been a Member of the then
Mysore Legislative Assembly from 1962-67.

An active political and social worker, he
took keen interest in the spread of education
in his consfituency and also founded an
association to fight for the cause of unem-
ployed educated youth in the State. He
worked relentlessly for the upliftment of the
rural poor.
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Parl. Delegation Law & Ordar situation in Varanasi

An able parliamentarian, Shri Lakkappa
during his long parliamentary career lost
hardly any opportunity to raise the problems
taced by Kisans, labourers, youth and rural
masses. He served on various -Parliamen-
tary and Consultative Committees attached
with various Ministries.

Shri Lakkappa passed away at Banga-
lore on 8 November, 1991 at th age of 62
years.

We deeply mourn the loss of these
friends and | am sure the House will join me
in conveying our condolences to the be-
reaved families.

Friends, | have to make reference to a
recenttragedy with engulfed Garhwal region
of the neighbouring State of Uttar Pradesh.

As the House is aware, on 20 October,
1991, a severe earthquake rocked all the
eight hill districts as well as adjoining districts
of Uttar Pradesh. Hundreds of human lives
were lost and large scale loss occurred as a
resutt of this devastating earthquake. Thou-
sands of families have become homeless
and subjected to enormous miseries and
sufferings. Already relief work on a large
scale Esgoing on.

The House would join me in expressing
our deep sorrow and sympathies to the af-
fected familios.

The House may stand i silence for a
short while to express its sorrow.

The Members then Stood in Silence for a
Short While.

11.15hrs

WELCOME TO THE MALDIVIAN PARLIA-
MENTARY DELEGATION

[English)
MR. SPEAKER: Hon'ble Members, at

the outset, | have to make an announce-
ment.

On my own behalf and behalf of the

. Hon'ble members of the House. | have great

pleasure in welcoming His Excellency Mr.
Ahmed Zaki, Speaker of the Citizens’ Majlis
of Maldives and the Hon. Members of the
Maldivian Parliamentary Delegationwho are
on a visit to India as our honoured guests.

The other Hon. Membaers of the delega-
tion are:- . v

1. Mr. Abdulla Farouk Hassan, MP
2. Mr. Ali Mohamed, MP
3. Mr. Abdul Haseeb, MP

The delegation arrived Delhi on 18
November, 1991 evening. They are now
seated in the special box. We wish them a
happy andfruitful stay in our country. Through
them we convey our greetings and best
wishes to the President, Citizens’ Majlis, the
Government and the friendly people of
Republic of Maidives.

11.16 hrs.
ORAL ANSWERS TO QUESTIONS
[ Translation]

Alleged Misappropriation of DDA
Funds

+

*1. SHRI SHRAVAN KiJMAR
PATEL:

SHRI SHIV SHARAN VERMA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the investigation into the
alleged misappropriation of funds of the
Delhi Development Authority amounting to
Rs. 20 crores allocated for developmental
work of East Delhi has since been com-
pleted;
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(b) if 50, the details thereof; and

{c) ¥ not, the reasons therefor?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRL M. ARUNACHALAM): (a) 1o (c) A
number of complaints have been received
from Members of Parliament and from oth-
ers alleging imegularities relating to award of
contracts and payments in the works of East
Delhi. The allegations are being examined
by DDA and their detailed report is awaited.

SHRI. SHRAVAN KUMAR PATEL.: Sir,
1 would like to know from the Government
whether it is a fact that the allegations of
several MPs, including the charge regarding
payment of crores of rupees for the award of

May | know whether the Government
will refer the case tothe CBlas demanded by
the MPs.

SHRIM. ARUNACHALAM: Sir, we have
sent it to the DDA for its comments. After
receipt of the comments, we will definitely
send it to the CBI.

SHRISHRAVANKUMARPATEL : While
going round different parts of Dehhi, espe-
cially the Eastern side of Dethi, one gets an
impression of total disorder with encroach-
ment of all types coming up, especially of
DDA lands, in parks, in open spaces and
even on road sides revealing corruption,
affiicting the very roots and structure of
administration of DDA in direct proportion to
these encroachments.

Sir, may | know what steps are being
taken to study and probe this aspect through
aParfiamentary Committee inorderto get rid
of the corruption rampant in the administra-
tion of DDA by way of re-organisation and so
on.

'SHRI M. ARUNACHALAM: Sir, our
Ministry had exclusive discussion with the
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hon. Members of Parliament from Delhi
Regarding the encroachment part, we need
a separate notice. It does not relate to this

question.
(Translation]

SHRL. MADAN LAL KHURANA: Mr.
Speaker, | had sent that complaint which is
mentioned in this question. There have
been in all thvee types of bungling in D.D.A.
which relata to construction of roads, lifting
of earth and drainage system. Firstly, no
work was executed and still payment was
made; the work was done on paper only end
the payment was taken. Secondly, the work
which had already been done and the pay-
ment for which had already been made,
were shown as done now and the payment
was claimed. The third misappropriation is
that the figures of work done were exagger-
ated and payment was made on that basis
whereas for less work was actually done.
For example, suppose the 100 yard long
road was constructed but payment was
made for 500 yards. | am to say that these
charges relate to Eastern Delhi only. Mr.
Speaker, Sir, there are 8000 houses in Dethi
constructed after spending crores of rupees
have been lying vacant for the last many
years due to lack of provision of electricity
andwater. These areyettobe allotted. Isthe
Govemment contemplating to get this mat-
ter and other cases of misappropriations of
funds in D.D.A. investigated in the C.B.L.,
Parliamentary Committee or by some High
Power Committee?

[English]

SHRI M. ARUNACHALAM: The hon.
Member had raised the same issue whenwe
had a meeting with the Dethi Members of
Parliament. We hava referred itto the DDA
for its comments. As soon as we get their
comments, we will definitely go into them
and refer it to CBI.

SHRI HARI KISHORE SINGH: When
was this letter sent to the DDA for its com-
ments? What is the distance between the
DDA Headquarters and the Urban Develop-
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ment Ministry? The Lok Sabha sends two
representatives on the Advisory Committee
of the DDA. | happen to be one of the
Members. But no meeting has been con-
vened of this Advisory Committee by the
DDA so far. | understand that the Advisory
Committee meeting never takes place.
Perhaps Mr. Madan Lal Khurana would en-
lighten us about it. | would like to know when
was this letter sent and by whom and when
it was received and how long the Govern-
ment expectsthe DDAto reply? Willtherebe
a reply or not?

SHRI M. ARUNACHALAM: There are
two letters: onefrom 11 hon. Members of this
House addressed to the Prime Minister and
another letter addressed directly to the
Commissioner of Vigilance. We had re-
ceived information day before yesterday
only.(Interruptions)

SHRI HARI KISHORE SINGH: From
whom? When was this letter sent? (Interrup-
tions)

SHRI M. ARUNACHALAM: A letter
signed by 11 Members of Parliament ad-
dressed to the Prime Minister was received
by the Ministry only day before yesterday.
(Interruptions)

SHRIHARI. KISHORE SINGH: No, no;
it is wrong (Interruptions)

SHRI M. ARUNACHALAM: We have
referred it to the DDA for its comments.

[Translation]

SHRI. CHANDULAL CHANDRAKAR:
Mr. Speaker, Sir, & has been said in the reply
fo the question that the allegations are being
examined by D.D.A.. Couldn't there have
been any other meansforitbecause itis sent
o the same organisation against whom
enquiry is 1o be made. k means thatitis to
be investigated by someone, who himself is
guilty. M it would have been sent for enquiry
by some other agency then it would have
beenahealthy precedent. Therelore, iwould
like 10 know from the honourable Minister
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whether the Government propose to get it
enquired through some other agency.

SHRI. M. ARUNACHALAM: The DDA
has its own Vigilance Wing headed by an
IAS Officer. We are awaiting for its com-
ments; after we get the comments, we will
refer them to the appropriate authority.

Allocation to States

*2. SHRL VWAY NAVAL PATIL: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether some States have ex-
pressed their fear about reduced allocations
from the total divisible pool of Central re-
sources;

{b) it so, whether it is due to modification
of the Gadgil Formula of 1980, and

(c) the remedial steps proposed to be
taken by the Government?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRL HR.
BHARDWA.J): (a) to (c). A Statement is laid
on the Table of the House.

STATEMENT

(a) and (c): The allocation of Central
resources for States Plan during Seventh
Plan was made according the criteria laid
down in the modified Gadgil formula ap-
proved by the National Development Coun-
cil in August, 1980. In the context of Eighth
Plan, 1990-95. revisions in the modified
Gadgil formula were made by the NDC in
October, 1990 and the formula was called as
‘consensus’ formula. Keeping in view the
concemns shown by several States with re-
gard 1o NDC ‘Consensus’ formula, the Plan-
ning Commission has set up a Committee
under the Chairmanship of the Deputy
Chairman, with the Union Finance Minister
and a Member of the Planning commission
as Members, 1o axamine the circumstances
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which necessitated revision of modified
Gadgil formula by the NDCin October, 1990,
concerns shown by several States on the
revisions(consensus formula) and to sug-
gest a formula most appropriate for alloca-
tion of Central assistance during Eighth Plan,
1992-97. Revision of the above formula
keeping in view the suggestions of the
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Committee, will be considered by the NDC of
which Chief Ministers are members. After
the total divisible pool is finalised, the alloca-
tions as per the revisions/formula approved
by NDC willbe made for Statés’ Eighth Plan,
1992-97. A copy of the constitution of the
above committee is attached as Annexure.

Annexure

No. 173P1-FR

Govemment of India

Planning Commission
(Financial Resources Division)

Yojana Bhavan,
Sansad Marg,
New Delhi - 110001.

Dated the 24th September, 1991.

ORDER

Subject:
for State Plans

It has been decided to set up a Commit--

tee to examine the various formulae that
have been suggested for allocation of Cen-
tral Assistance and to recommend for the
consideration of the National Development
Council the most appropriate one for the
allocation of Central Assistance for State
Plans during the Eighth Plan, 1992-97.

2. The Composition of the Com-
mittee will be as follows:

1. Shri. Pranab Mukherjee
Chairman
Deputy Chairman,
Planning Commission.

2. Dr. Manmohan Singh
Member
Minister of Finance.

3. Dr.C. Rangarajan
Member

Member,
Planning Commission.

Constitution of a Committee regarding the allocation of Central Assistance

3. The terms of reference of the
Committee are:

(1) to examine the circum-
stances in which certain
changes were considered
necessary in relation to
the Gadgil (Modified)
Formula and an altema-
tivewas consideredbythe
National Development
Councilinits meeting held
in October, 1990;

(2) to go into the concerns
expressed by the Chief
Ministers of States regard-
ing the Gadgil (Modified)
Formula and the ‘consen-
sus’ formula; and

(3) tosuggestaformulawhich
is the most appropriate
for allocation of Central
Assistancefor State Plans
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during the Eighth Plan,
1992-97.

4. The committee will submit its
report within a month from its

§. The Financial Resources Divi-
sion of the Planning commis-
sion will function as the Secre-
tariat to the Committee.

Sd/-
(I.S. AHLUWALIA)
Director (Administration)

SHRI. VWJAY NAVAL PATIL: The Re-
port of this Committee was to be made
available within amonth. Iwould liketoknow
from the hon. Minister whether the report of
this Committee has come or whether the
committee is still considering its various
aspects and the Repott is not finalised. |
would also like to know whether MPs will be
given special opportunities to express their
views before this Committee.

SHRI. H.R. BHARDWAJJ: In pursuance
of requests from the various States, the
Mukherjee committee went into the question
of removing grievances from the various
States. And so far as my information goes,
the job of the commiittee is almost over; and
wéare preparing for the next meeting of the
National Development Council. If the hon.
Members want to discuss any aspect of the
terms of reference of this Committee, they
are most welcome. | will request the hon.
Members that whenever they want to dis-
cuss it, they can either discuss it they can
either discuss it with the Deputy Chairman or
any Member of the Planning Commission.

SHRI. VJAY NAVAL PATIL: On the
one hand, we give grants to the States; on
the other hand, we ask the help of the States.
for example, in the case of Konkan Railway
and Thanebelapur Railway, indirectly some
contributlon is asked for from the States by
way of grants or contribution. Is this also
included in the terms of reference before the
committee?
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SHRI. H.R. BHARDWAJ: There is no
specific project in the terms of reference and
if the hon. Member wants to know what the
terms of reference are, | may refer himtothe
terms of reference attachedto the reply. But

there is no specific project as such.

SHRI. RAM KAPSE: The Committee
has not yet submitted its report and on Page
2 of the reply, the Minister has said:

“Revision of the above formula keeping
In view the suggestions of the commit-
tee will be considered by the NDC of
which the Chief Ministers are Members.
After the total divisible pool is finalised
the allocation as per the revisions/for-
mula approved by the NDC willbe made
for the States’ Plan 1992-97".

1st January, 1992 Is very near. When
do you expect the Committee to submit its
report and when do you expect to go through
all these formalities so that it will be conven-
ientforthe Annual Plan of 1992to be started?

SHRI. H.R. BHARDWAJ: | submit that
the Committee has almost completed its
work and the NDC is perhaps going to meet
some time in December 1991 and | do not
think that there is any delay, because we
have to seethatthere was no Planforthe last
two years. This Government came in June
1991 and within this time we have covered a
lot of distance left by the earlier Govern-
ments. So | think that there is no delay and
as | submitted, the NDC is the most appropri-
ate forum where the decisions are taken.
And we want to accommodate all the hon-
ourable Chief Ministers because | have
pending with me several suggestion from
the States on the so-called Consensus For-
mula. You will appreciate that the Consen-
sus Formula has still not been accepted by
the States and they have made certain
suggestions in 1990. Those suggestion are
pending and the commitiee has gone into
them and they have made some attempt to
improve upon it and satisfy most of the
States. So | think whenthe NDC mets every
issue will be discussed. The hon.Prime
Minister is the chairman and the Chief Min-
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isters will be there and the whole gamut of
the problems faced by the States will be
discussed there.

SHRI. K.P. SINGH DEO: In view of the
Minister’s reply that the NDC is the appropri-
ate forum | would like to say that the Chief
Ministers who have been Members of the
NDC, particularly in 1990, those who were a
party to the decision known as the Consen-
sus Formula as enumerated by the States
ence from the Union Government, particu-
larly the State of Orissa, which has got no
say in both the Modified Godgil Formula and
the Consensus Formula. | would like to
know whether this Committee has gone into
this aspect because of the disappointment
among the States and as the State of Orissa
wants economic independence from the
Union Government. Therefore, the Consen-
sus Formula has not been fair to the back-
ward States as also the Modified Gadgil
Formula. What is the Government of India’s
stand on this?

SHRL H.R. BHARDWA.): I do not under-
stand the meaning of economic independ-
ence. | understand one thing. The financial
cake whichthe country possesses shouid be
distributed equitably among the States on
certain principles which guide the whole
nation and Orissa is given its due share and
ifthe hon. Member wants- | have the sugges-
tions received from Orissa- am confident
that those sggestions will be given due
consideration. But every State, including
Orissa, right from Andhra Pradesh, Mahar-
ashtra and Rajasthan, every State has prob-
lems but the financial cake is limited and the
question is how far you can distribute it
equitably. That is the consensus needed.

SHRI. SOMNATH CHATTERJEE: The
Minister has himself admitted that it was a
so-called Consensus Formula’. He has used
that language himself. Therefore a formula
or a decision taken by the Government was
imposed on the States without their accep-
tance, without their agreement and which
resulted in serious financial difficulties being
faced by most of the States and | am sure
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that most of the States have objected to the
adoption of the so-called Consensus For-
mula. What is the Committee going to do?
How are the arbitrary reductions that have
been made going to be restored? How is it
going to be restored? Every State is feeling
the crunch. A Committee has been set up
and that has already exceeded its time limit.
& should have submitted its report by No-
vember. It is not going to be done. The
N.D.C. is going to meet in the last week of
December. From the first of January, the
Planis going to commence. Is there any time
for the states even to consider it? When will
you give an opportunity to the Members of
Parliament to make their suggestions? |
want to know as to why no arrangement is
heing made to look into the grievances of the
states and make allocations to them till the
matter is finally decided. | want to know as
to how the Government is going to help the
States. Every State is in difficulty.

SHRI. H.R. BHARDWAJ: Sir, with re-
gard tothe consensus formula, | would like to
draw the attention of the hon.Members tothe
fact thatimmediately after the meeting of the
N.D.C. the States protested and said: “This
is not a very good amangement™. And the
then Prime Minister, Shri. V.P. Singh said:
“We will have one more round with every
State and if any state is facing any problem,
we will take cognisance of it™. Then, sugges-
tions were received inthe Planning Commis-
sion and they were listed and each State's
problem has now been taken up by the
committee. You must give credit to the
Planning commission that within a shornt
period, they have listed out those sugges-
tions and analysed them. And inthe N.D.C.
Meeting, those will again be discussed with
the henourable Chief Ministers. When you
formulate a Plan, the Chief Ministers is the
proper personto be consulted with because
it is their Plan...(Interruptions). We are in
touch with them. You may kindly recollect
whatthe Deputy Chairman spoke recently in
Hyderabad. He gave the guidelines, which
are almost the crux of the report, which he
has prepared. There is nothing secret. We
can discuss it with the hon. Member if he is
interested... (Intemuptions)
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SHRI. SOMNATH CHATTERJEE: Not
a single vital issue has been replied. Is this
Question Hour you want to televise?.. (inter-
ruptions)

SHRI. CHANDRA JEET YADAV: Sir,
the Minister is time and again referring about
the meeting of the National Development
Council . Many important policy decisions
are being taken and some of the discussions
have very serious repercussions on our
economic sovereignty even. My information
isthatbecause of the pre-occupation of the
Prime Minister, the dates for the meeting of
the National Development Council have not
yet been finalised and the Chief Ministers
are pressing for that meeting. And even the
Committee report has not been submitted.
When will the Chief Ministers give their facts
to be included in the Agenda, which is going
the discussed in the meeting? | would liketo
know the Prime Minister’s reaction on this.

THE PRIME MINISTER (SHRI. P.V.
NARASIMHA RAQ): Sir, whatever may be
the reasons, | would not like to go into them.
My colleague will answer it. My pre-occupa-
tion is certainly not the reason for fixing the
dates of the NDC meeting later or earlier. |
have told them that | am prepared to adjust
with whatever dates suit them from the point
of view of the business. That is the position,
Sir.

SHRI. H.R. BHARDWAJ: | do not think
that this is a comrect information which the
hon. Member has. The P.M.O. has already
indicated the dates. We have the dates. |
have said that because of the Pariament
Session coming in between, one day adjust-
ment here and there will be made. But we
are going to meet in the last week of Decem-
ber.

SHRI. RAM NAIK: Sir, Eighth Plan pe-
riod was earlier from 1990 to 1995. In the
reply it has been said that it is from 1392 to
1997. That means, the two years, 1990 and
1991, are being probably treated as a Plan
holiday by the present Government. | want
to know when was this decision taken for
changing the Plan period from 1990-95 to
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1992-97. Why was the Parliament nottaken
into confidence? | want to know whether the
Govemment will discuss this issue in the
current Parliament Session.

SHRL. H.R. BHARDWAJ: Sir, it is not
we, who are holidaying. It was the earlier
Govermnment, which was holidaying .. (Inter-
ruptions)

SHRI. RAM KAPSE: some part of the
holiday period was enjoyed by

you....(Interruptions)

SHRI RAM. NAIK: Sir, my question has
notbeen replied. | wantto know whetherthe
Govemnment will take this House into confi-
dence and discuss about the formation of the
Plan period. That was my question.

SHRI. H.R. BHARDWAJ: As | have
submitted, it is not that nothing was done.
There were allocations in 1990 and in 1991.
But after that there was nothing left except to
adjust the Plan period from 1992 to 1997
because the earlier two years were beyond
our control.

DR. JAYANTA RONGPI: There are two
hill districts of Karbi Anglong and North
Cachar hills of Assam. For them there is a
separate hill sub plan. Now the per capita
investment in the hill sub plan of Assam is
200 to 300 per cent less than the per capita
planinvestmentinthe neighbouring hillareas
like Meghalaya, Nagaland, Arunachal
Pradesh and Sikkim.

MR. SPEAKER: Please come to the
question.

DR. JAYANTA RONGPI: My question
is, in view of the extreme backwardness of
hill areas of Assam in Comparison even to
neighbouring hill States of North East, will
the Government make the plan investment
in the hill sub plan of Assam at par with that
of the other North East Hill States? Has the
proposed committee gone into this aspect of
disparity of the plan investment in the hills of
Assam and per capita plan investment in
other hill States of North East?
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SHRI. H.R. BHARDWAJ: The North-
East as a whole is being treated separately
because of their problems. As the hon.
Member is aware, Assamis part of the North
East Council. In spite of the protest from
other States, the treatment being given to
the North-East State of 7Assam has always
been special right from tho inception of the
plan.

SHRI. JASWANT SINGH: The prob-

lems of States are real. The original concept
of the Planning Commission as an accelera-
tor and programmer of a planning process
no longer seems to be serving because the
Planning Commission has become yet an-
other kind of a bureaucratic hurdle as there
is not enoughto go round. Ido notknow what
the judgment the Planning Commission now
sits upon to distribute what | would seek two
orthree specific clarifications. Withoutgoing
into the rationale for the continuity of this
defunct organisation called the Planning
Commission, we are informed that so far as
the larger concern of the States on unit trust
or small scale savings are concemed, for
example, the share of States is almost
completely eroded on small scale savings.
The Government has written o States to say
that Unit Trust will not be carrying out invest-
ment that it was doing in the earlier years.
Hence the share of the States will fall. That
means, savings will fall. So corresponding
money available, for example, to a State like
Rajasthan will be reduced enormously. For
example, in a project of some importance to
the country and of very great importance to
Rajasthan likethe Rajasthan Canal renamed
as Indira Gandhi Canal, we are informed that
the central allocation of Rs.40 crores annu-
ally is to be eliminated in the Eighth Five
Year Plan. tmeansthatanamount of Rs.200
crores coming to the State of Rajasthan for
the development of Rajasthan Canal will not
be there. Willthe hon.Minister answer these
two specific if not general aspects?

SHRI. H.R. BHARDWAJ: Rajasthan
Govemment has sentone proposal only that
weightage should be given to the area factor
in the formula of central assistance. But |
have noted the hon. Member’s question. |
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am not, at the moment having information
about the Unit Trust. I willgetit and senda

reply to him.
[Translation)

SHRI. DAU DAYAL JOSHI: Tell about
the Rajasthan Canal. Rajasthan Canalisthe
lifeline of Rajasthan. It you withdraw the
funds earmarked for it, then it would be an
unfortunate situation for us, please explain
what are you doing for it?

SHRI. RABI RAY: Mr. Speaker, Sir, |
would like to ask through you, from the
Minister and would like to know from the
Prime Minister that in his reply to the ques-
tion of Shri. K.P. Singh Deo there was a
referenceto Orissa and the written answerto
the first question hasn’t been received. |
would like to know irom the honourable
Minister the names of states who have ex-
pressed their fear about reduced allocation?
Since the very beginning of the planning
process many states have been acknowl-
edged as backward. Orissa and Bihar are
backward states where 38 percent popula-
tion is Adivasi Harijans. | would like fo know
from the honourable Minister if he proposes,
as a special case, to provide more money
and instructing this committee to allot more
funds?

SHRI. H.R. BHARDWAJ: Sir, the states,
which have sent proposals are Andhra
Pradesh, Assam, Bihar, Gujarat, Haryana,
Jammu and Kashmir, Kerala, Maharashtra,
Orissa, Rajasthan, Uttar Pradesh, and
Tamilnadu. Orissa has said in its proposal.

[English]

“Weightage given to per capita income’
criterion should be increased. Further tax
ratios’ under ‘per capita tax effort’ criterion
should be calculated in relation to State
income derived after deducting the total
consumption of the population below pov-
enty line”.

All the things are being taken care of in
the formulation of the Plan for 1992-97. |
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cannot ﬁrmly say that thls has been ac-
cepted because | am not in that position.
M.D.C. and the plannimeommissbn asa
wholo- it is a national institution-which de-
‘eidaﬂns.AndwehavetowaMiﬂthen |
apptodah that Orissa is a vast ocean of
poverly and large number of tribals, sched-
uled caste and scheduled tribe people live
there and it should be our national consen-
sus to see that their conditions are alleviated
and improved. There are no two opinions
about it. But, at the same time, when we
discuss a national issue we cannot discuss
one State in isolation. There are other areas
in the country which are equally poor. : All
these will have to be taken into considera-
tion.

[Translation]

The poverty of the whole nation should
be considered. i

Closure of Unviable Public Sector
Undertakings

+
*3.  SHRIL K.H. MUNIYAPPA: -
SHRI HARADHAN ROY :

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Union Government have
decided to close down unviable Public Sec-
tor Undertakings;

(b) i so, the details of such unviable
Undertakings; and

(c) the broad details of the policy of the
Goverriment in regard to unviable Undertak-
ings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI. P.K.
THUNGON): (a)to (c) A Statement s laidon
the Table of the House.

STATEMENT

(a), () and (c) :- Government have
announced in the Industrial Policy State-
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ment made on 24th July 1991 that Public
Enterprises which are chronically sick and
which are uniikely to be turned around will,
for the formulation of revivalirehabilitation
schemes, be referred to to the Board for
Industrial and Financial Reconstruction
(BIFR) or other similar high level institutions
created for the purpose. A social security
mechanism will be created to protect the
interests of workers likely to be affected by
such rehabilitation packages. It has been
decided to amend section 3(1) (d) of the Sick
Industrial Companies (Special Provisions)
Act, 1985 so as to include in its fold sick
industrial public sector companies as de-
fined within the meaning of section 617 of the
Companies Act, 1956. Government have
also announced setting up of a National
Renewal Fund to take care of the interests of
workers including those in the sick public
sector enterprises. in resorting to these
measures Government would consult the
trade unions and all other interested groups
in order to build consensus and minimise the
adverse effect on workers.

SHRI. K.H. MUNIYAPPA : May | know
from the Hon’ble Prime Minister whetherthe
sick industries which are closed down will be
reopened. If so, which are the industries
which have been closed down and when
thoseindustries willbe reopened particularly
public undertaking in Karnataka?

SHRI. P.K. THUNGON: Sir, The Gov-
ernment have not yet decided to close down
any specific unit. But the procedure to be
followed is stated in the statement which |
have laid on the Table of the House.

SHRI. K.H. MUNIYAPPA: There is a
rumour to close down the Kolar Gold Mines.
It would be a great injustice to the 11000
workers and also to their families. There is
sufficient gold available. | want to know
whether the Government will assure that the
Kolar Gold Mines will not be closed in Karna-
taka.

SHRI. P.K. THUNGON: Sir, as | have
already stated, at the moment, we do not
have any proposalto close down any unit. so
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far as the interests of the workers are con-
cerned, we are very much interested in their
welfare and we will certainly see that no
workers are put on the road.

SHRI. INDRAJIT GUPTA: Sir, | would
request the Government not to go on labour-
ing under the impression that the Opposi-
tion, or the trade unions for that matter, are
concerned only with probable adverse effect
on the workers. We are equally well inter-
ested inthe viability of the pubiic sector as an
indispensable component of the national
economy. The statement which has been
laid on the Table has got contradictory state-
ments in it. tis mentioned here: “The pubiic
enterprises which are chronically sick and
which are unlikely to be turned around...”
that means they cannot be revived- *will, for
the formulation of revival and rehabilitation
schemes, be referred to the BIFR or other
high level institutions®. So, what the Minister
has said just now is merely that the intention
to ciose down unvlable public sector estab-
lishments has not yet been worked out in
terms of particular specific enterprises. But
he has not said anything about the general
policy intention which was declared by the
Finance Minister of this country - not in this
country but while he was abroad attending
an important international conference in
Bangkok. There he made a Statement which
was widely reported, saying that those pub-
lic sector industries which are chronically
sick - by sick | presume they mean that the
Balance Sheet shows that they are running
in losses because that is the only way they
measure the sickness - will be closed down.
Now, what he has said here in the statement
is something different and what he has said
in his reply is also different. So, | want to
know what isthe general policy intention. My
questicn is; Is it that the Government has
decided without, at the moment, indicating
any specific undertakings, that those public
sector units whose balance sheets show in
terms of cash losses that they are unviable,
will be ciosed down? Which will be the spe-
cific units, that they will come to later on. So,
| want to know what is the general policy
which has been indicated and whether via-
bility is to be measured only in terms of Profit
and Loss Account, like any commercial
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undertaking, or also in terms of the signifi-
cance of that particular undertaking for the
national economy. It may be running In
losses for some particular reasons which
must be gone into. Trade Unions are con-
cerned not only with how adverse effects on
the workers are to be avoided, Trade unions
are also concerned to find out if any particu-
lar undertaking is showing losses, what is
the reason for that, what are the factors
responsible, how that can be rectified. Have
they ever been taken into confidence on
that? Never. So viability cannot be meas-
ured only by the Profit and Loss Account.
Secondly, | want to know what is the policy
intention, to close down or to revive and to
rehabilitate asthey say here. Please answer
these.

SHRL. P.K. THUNGON: Mr. Speaker,
Sir, | am grateful for the question from the
hon. senior Member, and most of the ques-
tions he has put, he has already replied to
also..(interruptions). Let me express my
opinion on this and let me reply. Asfarasthe
policy decision is concerned, in the state-
ment of Industrial Policy, which was laid on
the Table of this House on 24th July, it has
been amply made clearthat the public enter-
prises which are chronically sick and which
are unlikely to be turned around, will, for the
formulation of revival/rehabilitation schemes,
be referred to the Board for industrial and
Financial Reconstruction. What has been
stated here is if a unit is economically not
viable, it will be referred to BIFR. Please see
the wording. It is said: “Public Enterprises
which are chronically sick and which are
unlikely to be turned around will, for the
formulation of revival/ rehabilitation schemes,
be referred to the Board for Industrial and
Financial Reconstruction(BIFR)". (/nterrup-
tions)

The purpose of referringto B.LF.R. isto
revive and formulate the further revival
schemes and to go into the details as to how
diversification etc. can also be suggested.
Therefore,...(Interruptions)



25  Oral Answers

Smm SOMNATHCHATTERJEE: What
is this ‘etc’? (Interruptions)

SHRI P.K. THUNGON: Therefore, as |
have said, the hon. Member has given the
reply himself in between the lines. | repeat
that the reference to B.LF.R. is for revival.
The procedure of working of the B..F.R. is
that they have enough....(Interruption), if you
do not want the reply, how can | help?
(Interruptions) '

SHRI. INDRAJIT GUPTA: They want
the stamp of B.L.F.R. on a proposal to liqui-
date some undertakings. They prefer to do it
with the stamp of B...F.R. Is it so?

SHRI. P.K. THUNGON: As | was ex-
plaining earlier, we do not want or proposeto
close the units. But, for the purpose of
revival, we will have to refer to certain expert
body because we cannot carry on with hav-
ing unviable and loss-making units. (/nter-
ruptions). Therefore, we will have to revive
them. (Interruptions) That was the main is-
sue | was saying. The procedure of B.I.F.R.
is to formulate the revival scheme and do
whatever is possible for revival or otherwise.

SHRI. CHANDRA SHEKHAR: Sir, my
friend Shri. Indrajit Gupta has raised a most
fundamental question. | do not expect this
answer from the hon. Minister of Industry.
Because he has said that the philosophy
behind the public undertakings was that in
certain vital matters a country of India’s size
and prestige cannot depend upon foreign
source and that is why public undertakings
were established in certain strategic areas.
kis altogether adifferent matter that whether
they are running in losses or making profits.
The question that arises is when the hon.
Finance Minister makes some statement
outsida the country, to assure the same
forces against whom this measure wastaken,
i is a total diversion of our fundamental
policy. it is not the questionof B.L.F.R. Ris a
financial matter. The question is not afinan-
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cial question. It is a strategic political ques-
tion relating to the sovereignty, integrity and
honour of this nation.

| want to know as to what is the attitude
of the Government. Because doubts have
been raised by the reported statement of the
hon. Finance Minister which, he would have
better, avoided. What was the necessity to
makethe statement in Bangkok? There was
enough place in Delhi. He could have had
some patience to wait for the day when he
arrived in Delhi, instead of making the state-
ment in the presence of the authorities of
World Bank and I.M.F. Shri. Indrajit Gupta
was referring to that fundamental issue. I
the Government wants to share with us on
this issue, it is welcome. Otherwise please
do not answer. (Interruptions)

SHRI. SOMNATH CHATTERJEE: Who
will answer? (Interruptions)

SHRI. P.K. THUNGON: There is no
reason to become impatient. You are all
senior Members. (/nterruptions) | would like
to say what Shri. Indrajit Gupta has said.
Cash profit is not the only yardstick to
measure the pubiic undertakings. That is
why | was repeating that there are units
which are important so far as national integ-
rity and nation’s pride are concerned. There-
fore, if such units are to be revived, we
cannot go and revive them overnight. it has
to be gone into in detail and that is how we
want to approach.

And the second aspect which arose- |
was not allowed to answer at that time be-
cause of lot of noise— was that aconsensus
view of all concemned including the workers’
union will be taken into consideration while
approaching, while taking all these steps,
and they will be consulted. We do not want
to just go out like aball in a china shoup. We
want to take the consensus, we want to
consult all concerned because it is in the
greater interest of the nation. Therefore, on
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this score, | think the hon. Member can be
rest assured.

SHRI. LAL K. ADVANI: Mr. Speaker, |
am happy that the Finance Minister is here
because this question obviously has been
prompted by what the Finance Minister said
at Bangkok and the answer does not meet it
in astraightforward manner. The questioner
has posed the question whether the Union
Govemment has decided to close down the
unviable public sector undertakings. And
the answer is merely reading out what has
been alkready said in the Industrial Policy
Statement which we are all aware of. And |
think that what Mr. Indrajit)i or Chandra
ShekharJi has said has a very great rele-
vance i we are shifting the doctrine that has
underscored our approach to the public sector
undertakings in the preceding four decades.
Let it be spelt out rather than we try to
function in a manner as if the doctrine contin-
ves the same whereas the decisions are
going to be different. Therefore, as what |
said yesterday, | would like to know from the
Government whether it is willing to bring
forth a white paper on the performance and
functioning of the public sector undertak-
ings, which of them are viable, which of them
are non-viable and then what does the
Govermmment propose to do about them, so
that when decisions are taken, the entire
House is taken into confidence as to whether
there is a shift from the earlier policy or the
earlier approach in the light of the experi-
ence gained till now or not.

THE PRIME MINISTER (SHRI. P.V.
NARASIMHA RAO): Sir, | entirely agree that
we must have afull and complete debate on
public sector undertakings. These ques-
tions cannot be unravelled and answered
during the question Hour. | would suggest,
Sir, that we have a full discussion on this. |
would ke 1o have the benefit of the Mem-
bers’ views, suggestions, and we come out
with what we really stand for. So we would
ke 10 have it preferably in the first week of
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December; after | retum from Caracas, we
can have the discussion. (Interruptions).
Meanwhile, before the discussion takes
place, the Government will make available
to the Members whatever material will be
needed for having a meaningful discussion.

SHRI. BASUDEB ACHARIA: What
about the Statement made by the Finance
Minister? (Interruptions) He has contradicted.
(Interruptions).

MR. SPEAKER: Pleasetake yourseats.
Mr. Basudeb Acharia, now | think it is good
on the part of the Government that the
Government is ready to discuss this issue.
We will fix up the discussion on this point.

(Interruptions)

Mr. SPEAKER: Mr. Basudeb Acharia,
Please sit down. As to when and how it has
to be discussed, we will discuss in the Busi-
ness Advisory Committee.

SHRI. BASUDEB ACHARIA: Already
the Finance Minister had made a statement
at Bangkok and the Government has not
contradicted it (Interruptions). The finance
Minister is here, he should clarify &. (inter-
ruptions)

SHRI. MURLI DEORA: Up till now the
record of BIFR shows that they have not
been able to revivethem. |would like to ask
the hon. Minister what is the latest position
about the National Renewal Fund which the
Government propose to create for the work-
ers.

SHRI. P.K. THUNGON: Sir, Various

aspects are being worked out and proc-
essed.

MR. SPEAKER: Question Hour is over.
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. WRITTEN ANSWERS TO QUESTIONS
[Transiation]

KVIC Employment Pian for Rural Areas

4. SHRI RAM SHARAN YADAV: Will
the PRIME MINISTER be pleased to state:

(a) whether the Khadi and Village In-
dustries Commission have chalked out any
plan at district level in the States to provide
employment in rural areas; and

(b) ¥ s0, the details thereof and the likely
number of beneficiaries?

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b) The Khadi and Village
Industries Commission has proposed astrat-
egy for the B-th plan which has to be imple-
mented through the State Khadi and Village
Industries Boards, registered institutions and
co-operative with the support and assis-
tance of the State Govemments and the
Commission.

96 Village Industries are to be taken up
for intensive development under this pro-
gramme. These include many traditional
industries like agro processing, fruit and
vegetable processing, hand made paper and
new industries ke electronics and gem and
diamond cutting and polishing.

The thrust of these programmes is to
provide a larger share of employment to
SCs/STs, women and other weaker sections
of the society. At present the share of SCs/
STs is 30 per cent and that of women nearly
48 percent amongstthe beneficiaries. About
87 per cent employment activities under
KVIC are confined to rural areas.

According to the strategy proposed for
the next Plan period (1992-97), it is pro-
posad 10 expand employment, mainly in the
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rural areas, from the existing 47 lakh per-
sons, in the country, to 70 lakh persons.

[English}

Allocation of Distributing Agenciles for
Chemicals and Fertilizers

*5. SHRI SUDHIR SAWANT: Will the
PRIME MINISTER be pleased to state:

(a) whether any priority is given to coop-
erative societies while allocating agencies
for distribution of various fertilisers and
chemicals; and

(b) if so, the details thereof and if not, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTERY OF CHEMICALS AND FER-
TILISERS (DR. CHINTA MOHAN): (a) and
(b). The fertiliser manufacturing units in the
cooperative sector like Indian Farmers Fer-
tiliser Cooperative Limited (IFFCO) and
Krishak Bharati Cooperative Limited
(KRIBCO) distribute the bulk of the fertiliser
produced by them through the cooperative
societies.

The fertiliser manutacturing units inthe
public and private sectors distribute fertiliz-
ers through a network of private trade and
also through the cooperative and other insti-
tutional agencies operating in States. The
distribution margin allowed to the coopera-
tive societies has been fixed at a higher level
to encourage the sale of fertilisers through
the operative institutions. Moreover, the
recently introduced subsidy scheme of fertil-
iser for the small and marginal famers is
being operated by several State through the
cooperative institutions. The State have
accordingly been given flexibility in enhanc-
ing the distribution of fertilisers through the
cooperative agencies.

The chemicals are distributed through a
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variety of channels including private trade,
cooperatives, other institutional agencies as

" also direct sale to consumers as appropri-
ate.

[ Translation)
Allotment of Plots in Rohinl

*6. SHRI ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of registered persons
who have been allotted plots so far under the
Rohini Residential Scheme;

(b) the time by which the remaining
registered persons in the waiting list are
likely to be allotted plots;

(c) the price at which these plots were
sold to the allotted persons and the sale
price fixed for those in the waiting list;

(d) the reasons for fixing different sale
prices for persons registered under the
scheme; and
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(e) the remedial measures, if any, taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT-
SHRI M.ARUNACHALAM): (a) 41,176 reg-
istrants have been allotted plots under the
Rohini Residential Scheme so far.

(b) Subject to availability of water,
municipal services and land, all the regis-
trants are expected to be covered by 1994-
95,

(c) The rates at which plots have been
allotted in various draws held so far as given
in the statement laid on the Table of the
Sabha. The price to be charged for those in
the waiting list has not been fixed so far.

(d) The rates for allotment of plots to the
registrants under Rohini Residential Scheme
have been revised from time to time due to
enhanced cost of acquisition and the in-
crease in the cost of development.

(e) Does not arise.
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[English)
Implementation of Land Reform Laws

7. SHRI BHUBANESHWAR
PRASAD MEHTA:
SHRI TEJ NARAYAN SINGH:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the Government consider
the implementation of land reform laws as an
important step in checking atrocities on
Scheduled Castes in the country; and

(b} if so, the steps taken to complete the
identification, procurement and distribution
of surplus land to the landless poor within a
fixed period of time?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL
DEVELOPMENT(SHRI G. VENKAT
SWAMY): (a) Yes, Sir.

(b) government of India has laid down

policy guidelines and are monitoring the
progress of land reforms measures in the
States. The subject has also been brought
up in the Conferences of the Revenue Min-
isters and Chief Ministers from time to time.
In the last Chief Ministers’ Conference held
on 4-5th October, 1991 on the issue of atroci-
ties against the SCs/STs it was decided that
ceiling surplus land which have been taken
possession of by the State Government
should be distributed amongst the eligible
rural poor by 31st march, 1992, Prime Min-
ister has also addressed the concerned Chief
Minister and Governors.

Review of Appointments made in
Central Public Sector Undertakings.

8. SHRI V. SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
state:
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(a) whether the Government have since
completed the review of alithe appointments
made to the posts of Chiefs of the Central
Pubiic Sector Undertakings from April to
June, 1991 in violation of the guidelines of
the Election Commission;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRIMATI
MARGARET ALVA): (a) to (c). The Minis-
tries were requested to review all selections/
appointments made during the Election
period and resubmit proposal to ACC if
considered necessary. All Ministries have
not completed the review.

[Translation)

Water Supply Schemes in Bihar with
World Bank Assistance.

*10. SHRI RAM LAKHAN SINGH
YADAV: Will the PRIME MINISTER be
pleased 10 state:

(a) whether any water supply projectsor
schemes are being undertaken with the
assistance of the Worid Bank or any other
international organisation in Patna, Rohtas
and Bhojpur districts of Bihar;

(b) if so, the details thereof;

(c) the expenditure involved and the
year by which these schemes are likely to be
completed;

(d) whether the work on these projects
is going on as per schedule; and

(@) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir,

() o (e) Do not arise.

Quality of foodgrains supplied undar
Public Distribution System

*11. SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the attention of the Govern-
ment has been drawn towards the sub-stan-
dard foodgrains being supplied under the
Public Distribution System; and

(b) if so, the steps proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLES AND PUB-
LIC DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). Food Corporation of
India issues rice and wheat of Fair Average
Quality (FAQ) within the Prevention of Food
Adulteration Act standards to state Govemn-
ments and UT Administrations. Procurement
of rice and wheat is made at various produc-
ing areas in the country. Thus, slight vari-
ation within the specified standards in the
quality of the foodgrains released simultane-
ously from different godowns could not be
ahogether ruled out.

The distribution of rice and wheat to the
consumers through the Fair Price shops
(FPS) is administered by the State Govern-
ments and UT Administrations. The Central
Government has requested, from time to
time, the State Govermnments/UT Admini-
strations to tighten supervision and inspec-
tion arrangements to ensure that proper
quality of wheat and rice reaches the con-
sumers.
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Use of Combined Brand Name

*12 . SHRI DATTATRAYA BANDARU:
Will the Prime Minister be pleased to state:

(a) whether a number of Indian manu-
facturers, who are having foreign collabora-
tions, are using the combined brand names/
hybrid names like Hero-Honda, Maruti-
Suzuki, DCM-Toyota, SwarajMazda, Allwyn
Nissan/Mahindra Nissan etc.;

(b) if so, the details thereof;

(c) whether the use of such combined
brand names is affecting the sales of indige-
nous manufacturers including the Public
Sector Units; and

(d) whether there is any proposal under
consideration of the Union Government to
banthe use of such combined brand names?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Yes, Sir,

(c) There is no evidence to this effect.

(d) No, Sir.

Protection for BIDI Workers

*13. SHRI DIGVIJAYA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposeto
make a special law for the protection of
labour involved in Bidi industry in the coun-
try; '

(b) whether the Government propose to
include the bidi workers under the contract
labour system;

(c) whether the Government also pro-
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pose to fix minimum wages for all the bidi
workers and if so, the details thereof; and

(d) whether it is proposed to link up the
minimum wages with the consumer price
index?

MINISTER OF STATE OF THE MINIS-
TRY OF COAL(SHRI P.A. SANGAMA): (a)
to (d). Government does not propose to
make any more special law for protection of
beedi workers as there are sufficient legal
provisions in the existing special law Viz.
beedi and Cigar Workers (Conditions of
employment) Act, 1966 to safeguard inter-
ests and to regulate the conditions of em-
ployment of beedi workers.

2. The Contract Labour (Regulation and
Abolition) Act, 1970 applies to the beedi
workers also if either the establishment or
the contractdr employs 20 or more workers.

3. The State Governments, as appropri-
ate Governments fix minimum wages for
BeediWorkers from timetotime. There is no
proposal for the Central Government to fix
minimum wages for Beedi Workers.

4. Minimum wages for beedi workers
hasbeen linked tothe Consumer Price Index
in some States.

Central Public Sector Undertakings
Functioning without Chilef Executives.

*14. SHRIHARIKISHORE SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the details of the Central Public
Sector' Undertakings Functioning without
Chief Executives at present;

(b) since when these have been func-
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tioning without Chief Executives;

(c) the reasons for delay in these ap-
pointments and the time by which these are
likely to be filled up; and

(d) whether the Government are con-
templating to hand over the task of selection
of Chief Executives of the Central Public
Sector Undertaking to the Union Public
Service commission?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONAL,PUBLIC GRIEV-
ANCES AND PENSIONS(SHRIMATI MAR-
GARET ALVA): (a) and (b). As per the avail-
able information, there are 25 Central public
sector undertakings where the posts of Chief
Executives are vacant as on 15.11.1991.
The details of these posts are given in the
attached statement.

(c) These vacancies had arisen due to
various factors like superannuation of the
incumbent, termination of service, expiry of
tenure, resignation and lateral transfer from
one enterprise to another etc. As per the
procedure the Public Enterprises Selection
Board (PESB) s to consider selection forthe
Board -level positions and make its recom-
mendations. These are than processed by
the Government and final appointments are
made only after the formalities like verifica-
tion of character and antecedents of ap-
pointees, their post performance and vig-
ilance clearance completed. Delay also
occurs where the appointees take time to
join or finally do not join. In some cases, a
specific talent is to be spotted, time is taken
to fill up such vacant posts. Selection for the
Board-level positions is a continuing proc-
ess and efforts are made to fill up these
vacancies as early as possible.

(d) No, Sir.
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[Translation)
Industrial Sickness in Gujarat

*15. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) whetherindustrial sickness is preva-
lent in Gujarat on a large scale;

(b) the reasons therefor; and

(c) the details of the guidelines issue
and resources being made available to the
State Govemnment by the Union Govemn-
ment to remove industrial sickness?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) Data on sick industrial units
assisted by banks in the country are com-
piled by the Reserve Bank of India. As per
the latest RBI-data, there were 154 non-SSI|
sick and 6302 SSI sick units in the State of
Gujarat, as at the end of September, 1989.

(b) A number of causes, both external
and internal, are responsible for industrial
sickness. Among the major causes as re-
ported by Banks are marketing problems,
financial problems, labour problem, man-
agement delicacies, power shortage, de-
mand recession, natural calamities, produc-
tion problems, etc.

(c) As far as sick non-SS! units are
concerned no finance is provided to the
State Government by the Union Govemn-
ment. Under the Margin Money Scheme, the
Center Government provides funds to the
State Government, for revival of the sick SSI
units. However no request has been re-

“ceived by the Ministry of Industry from the
government of Gujarat to sanction any
amount under this scheme since its incep-
tion.
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[English]
Sanction of Stalls by NDMC

*16. SHRI PIUS TIRKEY: Will the Min-
ister of URBAN DEVELOPMENT be pleased
to state:

(a) the total number of stalls sanctioned
to Scheduled Caste, Scheduled Tribe, handi-
capped and ex-military man by the New
Delhi Municipa! Committee during each of
the last three years, category-wise;

(b) whether any priority is given to war-
widows and riot victims;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT(SHRI M. ARUN-
ACHALAM): (a)to (d). Stalls are allocated by
NDMC both on commercial basis and as a
rehabilitation measure.

2. There is policy of reservation in re-
spect of, stalls allotted on commercial basis
for categories belonging to SC/ST only. This
reservation quota as been fixed as 12.5%.
However, during the last 3years, no stalthas
been allocated by the Estate Department to
any of the categorise-general or reserved.

3. In pursuance of judgement dated
30th August, 1989 given by the Constitution
Bench of the Supreme court of India deter-
mining the rights of the hawkers/squatters,
the NDMC formulated a policy vide its Reso-
lution No. 28 dated 10th November 1989. As
per this policy, the following reservations
were fixed for allotment of stalls as a rehabili-
tation measure:-

(1) General Category : 60%

(@ ScisT T12%
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(3) Handicapped 110%
(4) Ex-servicemen 12%
(5) War widows 1 2%
(6) Freedom fighters :3%
(7) Extreme hardship and 1 10%
humanitarian grounds.

4. Duringthe last 3 years, 39 stalls have
been allotted by the Enforcement Depart-
ment as rehabilitation measure. Outof these,
10 stalls were allotted to persons belonging
to SC/ST categories (9 to SC and 1 to ST
category) and rest to persons belonging to

general category.
Gas-Based Fertilizer Plants

*17. SHRI M.V. CHANDRASEKHARA
MURTHY: Will the PRIME MINISTER
pleased to state:

(a) whether the Unlon Government
propose to set up some gas-based medium
sized fertilizer plants in the country and also
examine the possibility of reyamping the
coal-based plants incurring huge losses;

(b) i so, the details thereof;

NOVEMBER 20, 1991

denAnsmba

(c) the total investment proposed to be
made to set up new gas-based fertilizer
plants in the country and the time by which
these are likely to be completed;

(d)the reasonsforincurring huge losses
in the coal-based plants; and

(e) the remedial measures proposed to
be take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS(DR.CHINTA MOHAN): (a)
and (b). Natural gas is available for setting
one medium sized ammonia (45OMT/day)
and urea (750MT/day) plant in the Krishna
Godavari basin (Andhra Pradesh). Some
applications have been received for setting
up this plant. The applicants have been
asked to furnish full details.

The Fenrtilizer Corporation of India Ltd.
(FCl) have sent proposals for Phase-! re-
vamping of the coal based plants at Rama-
gundam and Talcher at an estimated cost of
about Rs. 171.94 crores and Rs.126.74
crores, respectively.

(c) The estimated total investment on
new gas based fenrtilizer plants being set up
and those proposed to be set up are:
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(d) and (e). The coal based plants have
been incurring losses since inception on
account of poor capacity utilisation resulting
from design deficiencies and equipment
imbalances, inadequate power and poor
quality of coal. Besides revamping propos-
als, corrective steps already taken are:

(i) Setting up Captive Power Plant at
Taicher;

(i) Improvement of coal quality supplied
1o Taicher;

(i¥) Setting up additional steam genera-
tion facilities at both Ramagundam and Tal-
cher; and

(iv) Replacement and renewal of equip-
ment.
[Translations]
Exploitation of Chiid Labour

*18. SHRIMRUTYUNJAYANAYAK Wil
the PRIME MINISTER be pleased to state:

(a) whether a large number of children
are being sent as labourers from Orissa to
other States where they are being exploited;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken to check this exploitation?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRIP.A.SANGMA):
(a) As per the information given by the
Government of Orissa, there is no report
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regarding large number of children being
sent as labourers from Orissato other States
where they are being exploited.

(b) and (c). Do not arise.
Requirement of DDA Flats

*19.  SHRI B.L. SHARMA PREM:
SHRIMADAN LAL KHURANA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether in view of the increasing
population of Delhi, the Delhi Development
Authority has conducted any survey to as-
certain the number of flat required and the
total number of flats available at present in
Delhi.

(b) the action being taken by DDA to
construct flats as per the requirement of
Dethi; and

(c) the number of flats allotted by DDA
during each of the last three years, category
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) No specific
survey has been conducted.

(b) DDA is maximising its efforts to
increase house construction. Allotments to
cooperative societies are also being madefo
increase the number of dwelling units.

(c) The details of flats allotted by DDA
during the last three years are given in the
Statement laid on the Table of the Sabha.
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No-industry districts in Uttar Pradesh

*20. SHRI HARIKEWAL PRASAD: Will
the PRIME MINISTER be pleased to state:

(a) the names of the districts in Uttar
Pradesh included in the list of no-Industry
districts:

(b) whether the Government propose to
set up Industrial units in these districts:

(c) if so, the time by which these Indus-
trial units are likely to be set up: and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY( PROF.P.J.
KURIEN): (a) In Uttar Pradesh, Banda,
Chameli, Fatehpur, Hamirpur, Jalaun, Jaun-
pur, PauriGarhwal, Sultanpur, TehriGarhwal,
Uttar Kashi and Kanpur Dehat have been
declared as ‘No Industry Districts’.

{b) to (d). Industrialisation of an area is
primarily the tesponsibility of the State
Government concerned. The Central Gov-
emments supplement the efforts of the State
Governments wherever possible. For Indus-
trialisation of backward areas, the Govern-
ment have introduced a Growth Centre
Scheme under which Uttar Pradesh has
been allotted eight Growth Centres. These
are one each the Districts of. Jhansi,
Shahjahanpur and Mcradabad, Etawah,
Bulandshahr, Jaunpur, Gorakhpur and Pauri
Garhwal. The Growth Centres which would
be setupduring the VIl Five Year Pan would
be provided with all basic infrastructure fa-
cilities.

{English}
National Commission on Urbanisation
1. SHRI ARJUN SINGH YADAV: Will

the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) the aims and objectives of setting up
of the national Commissionon urbanisation;

(b) the details of the recommendations
made by the Commission;

(c) whetherthe recommendations made
by the Commission have not been imple-
mented; and

(d) if so, the steps taken toimplement all
the recommendations and the time by which
these are likely to be implemented?

THE MINISTER OF STATE FOR
JRBAN DEVELOPMENT(SHRI M. ARUN-
ACHALAM): (a) and (b). The National
Commission on Urbanisation was consti-
tuted to the state of Urbanisation the country,
identify priority action areas and formulate
guidelines for action plan for managing the
rapid Urbanisation. The Commission came
up with specific suggestions on a broad
range of policy interventions necessary to
bring about more effioient urban settliement
management which could generate rapid
economic growth with equity and social jus-
tice. The following are the major recommen-
dations:

1. Consolidating, strengthening and
expanding the economic and physical base
of the 329 identified urbancentres falling into
49 Spatial Priority Urbanisation Regions.

2. Increasing the current share of 4% to
8% for the urban sector in the total Plan
allocation.

3. Encouraging self-employment of
urban poor by an appropriate credit support
programme supervised by an Urban Small
Business Development Bank.

4. Setting up of 4 major banking institu-
tions to augument inflow of institutional fi-
nance for urban development.
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5. Increasing the supply of serviced
land and low-cost shelter, improving and
upgrading slums and conserving the exist-
ing housing stock. 4

6. Amendment of Urban Land (Ceiling
and Regulation) Act, 1976 in order to bring
larger supply of land into market.

7. Amendment of existing Rent Control
legislation to limit tenancy protection to the
poor and existing tenancies and to provide
for annual revision of rents.

8. Reorganisation of the existing Mu-
nicipal structure and improving the financial
position of the local bodies.

9. Setting up of State Government Fi-
nance Commissions for adequate devolu-
tion of resources from the State Govts. to
local bodies.

(c) and (d) The report of the Commis-
sion has been examined in detail in consola-
tion with various Ministries and Deptts. of
Gowt. of India, State Governments and Un-
ionterritories and also in a number of confer-
ences and seminars wherein experts in the
field also participated. Urban Development
Perseis a State subject and itis therefore for
the State Governments to take action on
specific issues relating to them like the se-
lection of towns for assistance under various
schemes including Centrally Sponsored
schemes and so on.

Some of the suggestions made by the
Commission have been acted upon as part
of on-going Housing and Urban Develop-
ment programmes. These include:

(i) Setting up of a National Housing bank
under the the R.B.1.

(i) Opening of a separate window inthe
HUDCO for providing funds for infrastruc-
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ture development by various local bodies/
State agencies;

(iii) Introduction of Nehru Rozgar Yojna
as a measure of urban poverty alleviation;

(iv) Providing urban basic services;

(v) Assisting the identified towns under
the Centrally Sponsored Schemes of IDSMT.

The Delhi Rent Control Act has already
been amended and the State Governments
have been advised 1o consider similaramend-
ments to the Rent Control Laws, if any, in

. their States.

The recommendations made by the
Commission have been taken into consid-
eration while formulating the Eight Five Year
Plan.

Auction of Plots

2. SHRI LOKANATH CHOUDHURY:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether at the time of auction of a
plot by DDA, a bidder has to deposit 25 per
cent of the cost on the spot and the remain-
ing 75 per cent within 90 days;

(b) the steps DDA is supposed to take
under its rules in case the purchaserfailed to
pay the remaining 75 per cent of the cost;

(c) whether a number of people who
purchased plots in auction during 1980-1990
have not paid the balance of 75 per cent of
the costs;

(d) if so the details thereof; and
(e) the steps being taken against those

responsible for not taking any action 1o re-
cover the 75 per cent of the amount?
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THE MINISTER OF STATE FOR
URBAN DEVELOPMENT(SHRI M. ARUN-
ACHALAM): (a) According to the Delhi
Development Authority (Disposal of Devel-
oped Nazul Land) Rules, 1981, the person
whose bid has been accepted shall pay as
eamest money, a sum equivalent to 25 per-
cent of his bid and he shall pay the balance
amount to the authority within 15 days of
acceptance of the bid or within such period
as the vice Chairman may specify in the

(b) These rules also provide that a per-
son who fails to pay the balance amount of
the bid within the period provided shall forfeit
the earmest money and it shall be competent
for the Vice- Chairman to reauction the plot.

(c) to (e). Information is being collected.
[ Translation]

Persons Registered by DDA for Allot-
ment of Houses

3. SHRI MUMTAZ ANSARI: Will the
Minister of URBAN DEVELOPMENT be

NOVEMBER 20, 1991
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pleased to state:

(a) the number of persons registered by
DDA for allotment of houses during last ten
years, year-wise:

(b) the number of persons benefited
during these years, years-wise and type-
wise; and

(c) the quote fixed for Members of Par-
liament and the number of Members of
Parliament benefited, year-wise? -

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) As perstate-
ment-|

(b) As per statement -li

(c) Information is being collected and
will be laid on the Table of the House.

The details of persons registered by
DDA for allotment of house during the last 10
years are given as under

STATEMENT |
SLNo. Name of the Scheme Total No.of
registrants
1. S.F.S.-lv
7.1.81.7.3.81 8615
2. SPECIAL RETIRED/
RETIRING PERSONS
SCHEME UNDER SF.S.
8.1.81-7.3.81 3242
3. SCHEME V
15.5.82-14.8.82 37258
4. SCHEME VI
25.5.85-14.8.85 17805
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SL No. Name of the Scheme Total Nc.of
registrants
S. AMBEDKER AWAS
YOJANA NOV,DECEMBER,
1889 18.000
(7.000 More persons
are yet 1o be

registered)
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Allotment of Quarters to Govern-
ment Employees

4.SHRIGOVINDA CHANDRA MUNDA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether letters are pending for allot-
ment of quarters to Government employees
onthe recommendation of M.Ps during 1990-
91;

(b) if so, the details thereof and

(c) the time by which these will be
cleared?

THE MINISTER OF IN THE MINISTRY
OF URBAN DEVELOPMENT(SHRI M.
ARUNACHALAM): (a) Yes, Sir.

(b) and (c). There is no provision in the
rules for discretionary aliotment of houses
on recommendations of M.Ps or other im-
portant persons. The recommendations in
this respect are, thereof, in the nature of
personal requests rather then matters of
public nature.

[English)
DDA Self-Financing Schemes
5. SHRI SYED SHAHABUDDIN: Will

the Minister of URBAN DEVELOPMENT be
pleased to state:

KARTIKA 29, 1913 (SAKA)

Written Answers 66

(a)the number of registrants under DDA
self-financing schemes, scheme-wise;

(b) the number of original registrants
who were finally considered eligible for allot-
ment, scheme-wise;

(c) the number of actual allottees, upto
March 31, 1991; scheme-wise;

(d) the number of eligible registrants
awaiting allotment as on MARCH 31,1991,
SCHEME-WISE;

(e) whether the Government propose to
introduce a self-financing scheme regularly
on an annual basis; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M.ARUNACHALAM): (a) to (d). As
per attached statement.

(e) There is no such proposal at pres-

ent.

(f) Because of large no. of registrants
awaiting allocation of flats at present
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Unauthorised Constructions in
Vasant Enclave

6. SHRI KESHRI LAL: Will the Minister
of URBAN DEVELOPMENT be pleased to
state:

(a) whether unauthorised constructions
have been made by the allottees of DDA flats
in Vasant Enclave, New Delhi;

(b) i so, the details thereof; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and(b). As
reported by DDA the details of unauthorised
constructions made by the allottees of DDA
fiats in Vasant Enclave, New Delhi are as
under:-

(i) 26 allottees have made barbed wire
fencing nearby their flats.

(i) 105 aliottees have made grills on
front of their houses on the available vacant
Gowt, land.

(ia) 15 aliottees have extended their
courtyard welis.

(iv) 17 allottees have made addition/
alerations/constructions of rooms interrace,
balconies or on pillars of Govt. land.

{c) In all the above mentioned cases
Act, 1957 has already been initiated and
construction of flats is under various stages
of process.

Unauthorised Occupation in Delhi

7. SHRI ARVIND TRIVEDL: Will the
Minister of URBAN DEVELOPMENT be
pleased 10 state:

(a) whether the number of persons in-
dulging in unauthorised occupation in vari-
ous areas of Dethi is increasing constantly;

(b) if so, whether the Government are

formulating any special scheme to check
such unauthorised occupation;

() # so, the details thereof ; and

(d) if not, the manner by which Govem-
ment propose o check such unauthorised
occupation?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) It is re-
ported that there has been some increase in
the area of encroachment on public lands in
Delhi

(b)to (d). No special schemes are under
contemplation. Encroachment/unauthorised
construction is a continuing problem. As and
when such cases are detected, appropriate
action such as sealing, demolition, removal
etc. in the Dethi Municipal Corporation Act,
Act, 1911 (as applicable in the case of New
Premises (Eviction of Unauthorised occu-
pants) Act is being taken to stop such activi-
ties. Strict instructions have been issued 10
local agencies in Dethi Administration.

Vacant Posts

8. SHRI MANORANJAN BHAKTA: Wil
the PRIME MINISTER be pleased to state:

(a) the number of posts in the Union
Govemnment and the Public Sector Under-
takings which need approval of appointment
Committee of Cabinet that are lying vacant
as on Ocicber 31, 1991; and

(b) the action contemplated by the
Govemment 10 1ill up these posts?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS(SHRIMATI
MARGARET ALVA): (a) and (b). As per
information available, there were 28 posts of
Chief Executives and 60 posts of functional
Directors in the Central Public Sector Under-
takings vacant as on 31.10.1991, which are
within the purview of the Appointments
Commiittee of the Cabinet (ACC). Selection
for the Board-level positions is a continuing
process and efforts are made to fill up these
posts in accordance with the prescribed
procedure as early as possible.

Appointments to all senior posts in the
Govemment of India require the approval of
the A.C.C. Information about the vacancy
position of all these posts is not centrally

intained

Filling up these posts is a coutinuous
process and is done in accordance with the
prescribed norms and procedures; the pro-
posals to fill up the vacant posts are at
different stages of processing.

[Translation)
Revival of Ashok Paper Mills (APM)

9. SHRI BHOGENDRA JHA: Wilt the
PRIME MINISTER be pleased to refer to the
reply given on 17-7-91 to Unstarred Ques-
tion No. 282 and state:

(a) whether the revised draft ordinance
for nationalising the Rameshwar Nagar Unit
of APM has since been submitted by the
State Government of Bihar;

() # not, whether the State Govern-
ment of Bihar is being asked to expedite the
maltter;

NOVEMBER 20, 1991
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(c) whether the schemes for manufac-
turing puip from rags and for generating
power have baen called for from the State
Govermnment of Bihar; and

(d) by what time the Jogithaghoppa
unit would start production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN) : (a) No,Sir.

(b) State Government of Bihar has been
reminded to expedite the matter.

(c) and (d). Necessary steps in this
regard are to be taken by the State Govern-
ments of Bihar and Assam respectively.

[English)
Provision of Accomodation to People

10. SHRI GANGADHAR SANIPALLI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the scheme of the Government to
provide residential accomodation to the
people belonging to low and middle income
groups; and

(b) the number of beneficiaries of EWS,
LIG and MIG categories who have been
benefitted by the housing loan provided by
Housing Development Finance Corporation,
State-wise, during each of the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) Housing is
a State subject. Various social housing
schemes benefitting different income groups
are being formulated and implemented by
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various States/UTs according to their priori-
ties and available resources. However, the
Central Gowt. is operating Central Schemes
viz. Indira Awas Yojna in rural areas Shelter
upgradation for the urban poor under Nehru
Rozgar Yojna and Night Shelterforthe Urban
Footpath Dwellers. The Central Govt. Also
amranges for financial assistance to the State
Housing and U.D. agencies through the
National level financial institutions like NHB
and HUDCO.

(b) As on 31st March,1991, HDFC has
sanctioned loans amounting to Rs. 2803,13
crores for construction of 5,14,739 dwelling
units for the benefit of people belonging to
EWS, LIG and MIG. HDFC has not main-
tained statistical data State-wise of housing
loans granted to the beneficiaries. However,
the Company has been advised to maintain
statewise figures.

Provident Fund Defaulters in Jute
Industry

11. SHRI SANAT KUMAR MANDAL.:
Will the PRIME MINISTER be pleased to
state:

(a) whether the jute industry has urged
the Union Government and the West Bengal
Government to stop the movement of jute
goods from mille which are provident fund
defaulters;

(b) if so, the amount thereof and the
names of the defaulters; and

(c) the action proposed to taken to be
taken by the Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (c). The re-
quired information is being collected and will
be placed on the table of the House in due
course.
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Allotment of Flats by D.D.A.

12. SHRI RAJNATH SONKAR SHAS- .
TRI: Wili the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether DDA flats are allotted to any
such persons who do not own a house in
Delhi;

(b) if so, the criteria for the allotment of
DDA flats;

(c) the number of persons allotted DDA
flats and also own a house of Delhi; and

(d) thereasons for making allotments to
such persons?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRL. M ARUNACHALAM): (a) and (b). As
percondition the applicant must notown any
residential house or plot in full or in part on
lease hold or freehold basis in Dethi, Dethi
and Delhi Cantonment either in his own
name or in the name of his/her wifethusband
or any of his/her minor or dependent children
ordependent relations. If, however, individ-
ual share of the applicantinthe jointly owned
plot or land under the Residential house in
less than 75/80 sq. yds; an application for
regn. can be given . A person who has
already been allotted a house/lat constd. by
DDA or any other land owning deptts. &
which is even less than 75/80 sq.yds. shall
not be eligible for regn. of another flat.

{c) and (d). Information is being col-
lected and will be laid on the Table of the
House.

Strikes Declared lllegal

13. SHRIGEORGE FERNANDES: Wil
the PRIME MINISTER be pleased to state:
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(a) the number of strikes by workers
declared llegal by the Government during
1989-90 and 1990-91; and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) The Government
does not have the power to declare a strike
flegal. The appropriate Government under
the industrial Dispute Act, 1947 may reler an
industrial dispule as regards the legality of a
strike 10 a Labour Court for adjudication. No
strike which occurred during 1989-90 and
1990-91 in industrial establishments under
the jurisdiction of the Central Government

NOVEMBER 20, 1991
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[Translation]

Vacation of Government Accommoda-
tion

14. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of URBAN DEVEL-
OPMENT be pleased fo state :

(a) whether a number of former Minis-
ters, MPs and Governors have not vacated

~ Govemnment accommodation; and

(b) if so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM) (a) and (b) A
statement giving details of former Ministers,
Members of Pariiament who have not va-
cated general pool accommodation is at-

has been dectared Hegal. tached. Noformer Government is at present
(o) Does not arise. ::.mbdmadﬂnm
STATEMENT
General Pool Accommodation in Unauthorised Occupation of Former Members of
Pariament.
S.No. Name Bungalow No.
S/Shei
1 Bhajman Behra 1, Toen Murti Lane
2 Dinesh Singh 1, Tyagaraja Marg
3 HXL. Bhagat 4, Prithviraj Road
4 Janardhan Poojari 7, Akbas Road
s. Mahabir Prasad 17, Teen Murti Marg
e M. Thumbi Durai 2s, Tughiak Road
7. Vasant P. Sathe 3 Krishna Menon Marg
Ajay Singh 5, Saldarjung Lane
Al Mohd. Khan a Sunehri Bagh Road
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S.No. Name Bungalow No.
S/Shri
10. Jagdeep Dhankar 4, Dupleix Lane
1" Mutti Mohd.Sayeed 10, Akbar Road
12. Sharad Yadav 9, Akbar Road
13. Sarwar Hussain 57, Lodi Estate
14 K.C. Pant 7. Thyagaraja Marg
15. Smt. RK. Bajpai 6, Ashok Road
16. Manoj Pandey CCIve7, Moti Bagh
17. G.K.Moopanar 24, Akbar Road
18. Jagatpa Singh 20 Canning Lane
19. Late Sh. Darbara Singh 9, Krishna Menon Marg
20. Purahottam Kaushik 13, B.R. Mehta Lane
21. Janeshwar Mishra 23, Satdarjung Road
22 Smt. Vilyantimala Bali 76 Lodi Estate
23 Harmohan Dhawan 1, Teen Murti Marg
24. SK Sahay 12, Saidarjung Road
25. Bhaktacharan Dass 14, Teen Murtti Lane
26. Devi Lal 1, Willingdon
Crescent
27. Smt. Sumati Oraon 3, Electric Lane
[Englsh) (a) whether the Government propase to
revise the policy on levy sugar, and
Revision of Policy on Levy Sugar

15. PROF. ASHOK ANANDRAO
DESHMUKH: Wil the Minister of FOOD be

pleased 10 state:

() # so, whether the Government pro-
posethe divide Maharashtra intothree zones
instead of two recovery zones and make
suitable adjustment for rtepayment of loans
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI. TARUN
GOGOI): (a) and (b): No, S'q.

Targets Fixed by FCI for Procurement
of Foodgrains

16.SHRI K.V. THANGA BALU: Wilithe
Minister of FOOD be pleased to state:

(a) the State-wise targets fixes by Food
Corporation of India for 1991-92 regarding
procurement of food-grains; and

(b) how it compares with the previous
‘year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRIL. TARUN
GOGOI): (a) and (b) Since procurement of
food-grains (wheat, paddy and coarsegrains)
under price support operations by Food
_ Corporation of India(FCl) is totally voluntary,
and collection of levy-rice under statutory
orders from millersAraders is based on a
percentage of the quantum of production to
be made during a marketing season, it is not
practicable to fix any targets for procurement
of food-grains by FCL During 1991-92 rabi
marketing season, a fotal quantity of 77.51
lakhtonnes of wheat was procured for Central
Pool tilt 15th November, 1991 as against
117.23 \lakh tonnes of wheat procured dur-
ing the corresponding period in previous rabi
marketing season. During kharif marketing
season 1991-92, a total quantity of 32.45
lakh tonnes of rice(including paddy in terms
of rice) has been procured for Central Pool
til 15th November, 1991 as against 39.62
Iakh tonnes of rice (including paddy in terms
of rice) procured during the corresponding
period of 1990-91. Rice procurement ex-
cludes 0.83 lakh tonnes of rice (including
paddy in terms of rice) procured by Tamil
Nadu Government, which does not contrib-
ute 10 the Central Pool.
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Drinking Water Problem in Maharashtra

17. SHRIPRAKASH V. PATIL: Willthe
PRIME MINISTER be pleased to state :

(a) whether the Government of Mahar-
ashtra has demanded any financial assis-
tance from the Union Government for solv-

ing the drinking water problem;

~ (b) the number of villages in Maharash-
tra where drinking water is yet to be made
available ; and

(c) the extent of financial assistance to
be given this year for the supply of drinking
water in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL) (a) Yes, Sir.

(b) 52 No Source problem villages are
yet to be provided with safe drinking water
facilities as on 1.10.1991. All other villages
have been covered fully or partially with safe
drinking water facilities.

(c) Assistance of Rs.33.90 crores has
been allocated for 1991-92 for Maharashtra
under the Centrally Sponsored Accelerated
Rural Water Supply Programme. Out of this
Rs.28.80 crores have already beenreleased.
In addition Rs.71.76 lakhs for Latur district
and Rs.15.67 lakhs for Satara district have
been allocated for assistance during 1991-
92. Assistance of Rs.4 crores is also likely to
be given for drinking water supply in 2000
Scheduled Caste/Scheduled Tribe habita-
tions.

Supply of Aicohol to Public Sector
Units

18. SHRIDHARMABHIKSHAM: Willthe
PRIME MINISTER be pleased to state:

(a) the measures taken to provide suffi-
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cient quantity of alcohol to the public sector
units suffering from its scarcity for produc-
tion of medicines; and

(b) the details of suggestions received
in this regard and the action taken thereon?

THE M'NISTER OF STATE IN THE
MINISTRY O+ CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN)(a) and (b)
The requirements of alcohol of the public
sector units for production of medicines are
being duly catered to through inter-State/
intra-State allocations from time to time.

Public Grievances

19. SHRI BHAGWAN SHANKAR
RAWAT: Wilithe PRIME MINISTER pleased
to state:

(a) the number of public grievances
received by the Ministry of Personnel, Public
Grievances and Pensions during the period
from April 1, 1990 to March 31, 1991;

(b) the number of grievances out of
them upon which action has been taken;

(c) the number of grievances found to
be correct; and

(d) the number of guilty persons against
whom action has been taken where the
grievances were found correct?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA) (a) to (d) The Ministry of
Personnel, Public Grievances and Pensions
received about 150G0 complaints/public
grievances during the period April 1, 1990 to
March 31, 1991. These were sent to the
Ministries/Departments concerned for tak-
ing necessary action expeditiously. Griev-
ances are substantively dealt with by Minis-
tries /Depaniments that are administratively

KARTIKA 29, 1913 (SAKA)

Written Answers 82

concerned with the subject matter. They
take appropriate action and intimate the
complainant/petitioner about it. There is no
centralised system for recording action taken
in respect of individual grievances.

Allotment of Government Accommoda-
tion

. 20. SHRI JEEVAN SHARMA: Will the
Minister of URBAN DEVELOPMENT be
pleased 1o state:

(a) whether Government flats in Delhi
have been aliotted to persons other than
government servants and MPs;

(b) if so, the details thereof and the
reasons therefor;

(c)thedetails of the criteria laid down for
different categories of persons to whom the
flats have been allotted and since when this
practice Is in vogue and the number of times
the criteria was changed;

(d) the details of the categories of per-
sons to whom the flats ware allotted and for
how long a period, giving the maximum
period permissible;

(e) whether any maximum income crite-
ria has also been fixed for each category of
persons; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes,Sir.

{b) and (c) The details of such allot-
ments are given in the Annexures V1.

Certain non entitled categories such as
freedom-fighters, social workers and artists
were allotted form the beginning after getting
the approval ot CCA in individual cases.
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Formal guidelines, however, were formu-
lated with the approval of CCA in 1981.
These were reviewed in 1985 and again in
1990. The alioiment to journalists from the
Press Pool is governed by separate guide-
nes details of which are given in the at-
tached statement 1 to XL. Broadly, these
guidelines include conditions that the per-
sons should be eminent in his field and
should not own a house at Delhi. Recom-
mendation of the concemed Ministry/De-
partmentis also required and the allotment is
made for a specified period. The policy re-
mmmbmmm
review.

(d) The following are the categories:-

1. Freedom Fighters

NOVEMBER 20, 1991
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2. Eminent Artists

3.  Social Workers (Asiad Flats)

4.  Miscellaneous Categories

5.  Press Pool

6.  Scientists, Technologists, Distin-
guished Academicians etc. (Asiad
Flats)

Normally, the allotment is made for a
maximum period of 3 years subject to re-
view.

(e) and (f) A maximum income limit of
Rs.3000/- has been fixed except in the case
ot freedom Fighters where no such limit is
prescribed.



KARTIKA 29, 1913 (SAKA) Written Answers 86

-85 Written Answers

pouojjuew 10N 8'90°¢C1 peoy eiepued ‘611 ‘Y Ainypneyo pjjweA 2t
sieeh g 06°'S0'S1 ejels3 |pol ‘g wisenp AN peAes  °LL
-op- v8'20'se eind YeueN(zyZ1-0).81-D yOuig uehesen AefA Big  ‘OL
peyjioeds 10N ¥8'20°ve leBe) teg jwxe ‘962 » neQ ejlunyeys WS 6
P8doAes edusdl| 18°'80°10 eue ydeibeje) g 6 weysuey ‘g
-op- ¥8°L0°LE peoy esepued ‘6S g Jnyeyj esoysty UeH ‘L
-op- v8°'10°1e 1ebep reg 1wxe ‘gze |1aeQ efejeysney WS ‘9
-op- €8'v021 peoy 1poT ‘651/€2 V yus'ND® ‘S
. -op- 28'60'ce peoy ipo1 ‘gel/iee v BIYSIN'N'S ¥
payjioeds 10N 18°50°12 1eBep exey ‘vv1 eANBW'dH €
SIeoA € 18'80°01 peoy erepued L2} ¥ kefeypednungAus 2
peyyoads JoN 18°10°60 peoy eiepued ‘69 i{ G jebyes _c__.hos. we ‘1
[ 1 4 € 4 ]
volednooo ws/s
wewioye Auswioye
4o poued o eeg ‘N sesjweld 81461 wopees josweN ON'S

uolfepowwoooy [eljuepisey jood [eieuss) jo uoednasQ ui s18)ybi4 wopeeld

1-INIW3LVIS



Written Answers 88

NOVEMBER 20, 1991

87  Whritten Answers

-op- 06°20'L1 Auojo) 1po ‘6E1L/EC VY ivbipes  ¥2
sieek 2 ITebeN (eg wxe ‘e epIyS uekeseN jwxe] €2
8se0 YOO pejjiecue) 18200¢ sefeN preyd ‘sena ujep Iy wipuBLePr 22
68€El
jom sreeh g 1eyunj 10}
pemoye uofueley 18'90°08 BreW ‘HZ 10 ‘2 aY wer-ga 12
-op- 98'21°90 BINg YeueN ‘6€1-3 wey veyowin ‘02
sreok g 98'11°20 puoy wiepued ‘S92 V eyuis despuepu;  “61
{ese2 YOO peyore)
00UBdy)) SIBeA 2 98'80°'90 16N @Ry ‘22 a ysor mpeygns ws ‘gl
s1sek g S8'21'90 peoy jpot ‘e6/12 v wunbayeg ‘NN L4 -
peuonuew JoN 58'80'v2 peoy |pa LI2/ES Y nqreQ'sg ‘9l
sieek 2 $8'80°1L2 ‘eyddy ybeg fewees ‘L pyUusiewwy ‘S
-op- SB'SO'El peoy emepued ‘y |-g eAewry nypen ‘vl
peuogueuw JoN $8'e0'12 Bing YeueN ‘122 0 syopeyg yous unfty ‘gl
s 4 € 2 '
uoyednaoco Hmys/s
wewioye Avewiore
Jo poued Jo 6q ‘o sesjweald 101401 wopeei joowsN ON'S




Written Answers 90

Written Answers

KARTIKA 29, 1913 (SAKA)

sieed 2 88'60'90 weind ‘N ‘v 805/l S eyrysepuun e
peyoeds JoN $2'90'90 Peoy ebigyoo (11) €1 IPOAMa AN °8E
op- weind “N'Y ‘664AIX S iepuey) ysipber  °SE
sieek g . 88°2L°El weind W ‘L6€/AI S ipoamg JemysebeN  “vE
-op- 88'cl’L0 Bing YeueN ‘112 @ ybusIs  ee
-op- 88721°€0 rebeN ‘g1 ‘ise elyeN ‘g ElBWeN WIS 2E
op- 88'2L'lo _ 'suddy ueg ey ‘v fey /equRyS UnBD  °I€
-op- 88'90°62 ving yeuer ‘'05-g eiysyy yieN weiber  oc
-op- 68'60'92 fuo0D 1po “121/12 ¥ BINOQ BUNYUEYS WIS 62
-op- 88'90'70 peoy emysed (SWIW/O V uopuel ‘NH ‘82
-op- 88'90'22 weind ‘WY ‘8.WXI-S inyeyy ybuis weliemy L2
sreeh 2 88'90°2} weind WY ‘LENX S RduseA ‘92
-op- 88'V0°€2 weind WY ‘srIX S yseyaid ewyelg 'S¢
S v € z L
uogednooo uys/s
Juewjojre Auswioje
Jo poued Jo aieg "ON sesjweld 1e1ybi4 wopeeld jo eureN ON'S




Written Answers 92

Written Answers

91

NOVEMBER 20, 1991

-op- 08°L1'61 peoy uosdwoyy g L&l fewny Aefp 05
sreek g 06°'S0'ILE (@) peod 1po ‘syi/E2 ¥ iey jnsey wein  ‘6F
16°21'L4 oidn 067092 peoy oW ‘(SW) + N uessey pusyep INney "B
-op- 06'¥0'vZ (a)peoy esepueq ‘951 ¥ wey seieg LY
sreek g 88’2k 0e (Q)weind WY ‘2ESMA S eemungrer 9
siee g 98'20'02 (Q) peod 1po ‘s6/12 ¥ yeweg yq ‘S¥
-op- 08'21'80 (ApeoY esepueq *L01-g powyy vz  vv
sieeh g 68'L1°80 peoy erepued ‘99-v Ybug wbeyg  ‘er
Teek | 68°01°S0 ade|d yjuey ‘'O-8 fed fed yseyey  2¥
-op- 68'80'}1 peoy esepusd ‘66 ¥V ybuig peyseig equy LY
-op- 68'90°L1 " peoy eiepued ‘S5L v ybuis Inpiles ‘0¥
sieh 2 88'20°64 1eBey |uifoses ‘191 | leyodjes ejee] Wi '6€
8520 YOO Jeek | 06°20'81 peoy eiepued | i/} O uoya's'’® '8
] 14 € 4 }
uoyednaoo Mys/s

tuewsore Auewioe .

40 poued o epg ‘ON ses|weid 161404 wopeeid jo oureN  ON'S




Written Answers 94

KARTIKA 29, 1913 (SAKA)

Written Answers

93

euwwu S8°04°v0 sebeN ‘g °202 uemeN fey oWt ‘|19
-op- 88'C1'€0 rebeN ‘g ‘1s€ BlyoN g WS 09
-op- 16°L0°LL weind ‘WH ‘6VHAI S ueg usysnyg nypi 65
-op- 16'90°2e (Al)arenbg uosim @ 81 uiseys wexewey  ‘gS
-op- 16'90°61 lebeN bipes ‘Le/1l S ybuig ueseIpUl LS
-op- 16°90°8¢ Auojo) IpoT'eelrse v 1B)poxe)y] wejoysind ‘9S
-op- " 16'60°21 (-0'L)Bren "s'3'g ‘2201 weyeyor °'sS
-op- 16901 weind MY ‘180LAI S eyuig ysewey  ‘yS
-op- - 16ch2t weind ‘W'H ‘SO9/Al S loode)j jedies ‘€S
-op- 16°20°20 weind W'Y ‘SvoL/Al S euue efley 1wg 28
-op- 06'80°E} eue ydeiBeje] ‘2 feAslles WIS 1S
S 14 & 4 /4
vonednooo uys/s
wewjojre Auswioje
40 poued Jjo ereg ‘ON sesjwelq Je)ybif wopeesd josureN ON'S

*



Written Answers 96

NOVEMBER 20, 1991

68°11°01
‘Ip 18)i8|
epIA sieak € Joj pepuelx] SB'PY Sg'e’le lebey exey ‘6111 4 uepmepeeway g
peyonal 68'1°0€
eouedi oidn papueix3 9L'1'62 9L/ 1'9 reGep exe) ‘ssl @ negqeueN 7/
G801 1L
— oidn pepueix3 8L01°L 801’9 peoy esepued ‘ssAl 4 ueyy Ueyp peisn ‘9
S8'0L°1L4
- oidn pepuelx3 eg'el’ €92l’'s  sebeN eipuiged ‘s/n-a leing yieqezyy '
S80LLE .
- oidn papueix3 8LEEL 8L e peoy-yeys ‘eeAl-a fereyepynfng v
peyoAe) 18'SV2 0
8ouedl] dn papueixgy 6,20 6L-1-1€ rebep neyg ‘2110 weqelreg g
18211 odn
8sE0 Y3 pesueinBey 8912 8961 undedyeueys ‘6£1Q Ayunwewysuy ujwep 2
16-2-¢1 odn ,
pepusix3 82 uey peoy uveyelyeys ‘241-a ejleyg a_ozm ‘1
g N
z 9 S v € F] 1
\&1
ewjoye jo uopednaop  Juewioje
syrewey suue | /poued Joereg Jo ereQ "ON 1814 uys/s eweN  oN's

S5  Written Answers

uoljepOWWoooY [0od [e16Ueb PEHOIE USeq BABY OYM SISILIY 40 ISIT

I-LN3N3LV1S



Written Answers 98

KARTIKA 29, 1913 (SAKA)

Written Answers

97

MmaiAeY lapuf 18/ oidn €850} £8'S'9 peoH jlen ‘O-11 neg eunly ‘Wwis ‘st
-op- 922kve 9,21 -op- ‘es-g Appedefed ‘vl
paijidads JoN 9.21°'1e 9.21'ee peoy eepued ‘cy-g repung vedems ‘gl
—_ sieed g 82161 82LylL peoy erepued ‘198 lysuByep UeyoN joid 2l
- 06°2'S oidn 687’61 686 peoy e6sjj0D (41)1 ynbueeyy ‘L
— peijoeds joN 18282 1822 weind ‘W'Y ‘€20LAI-S yeys'Ng ol
‘uogeIep
~18U0D J8pun
uoRueles Jeyun;
1620l yom
peyoast 8ouedy| sreed ¢ 1801'82 80112 weind ‘W'Y ‘L9TAIS fereyepy eipusyr runy  °6
2 9 -8 1 4 € 2 1
wewjope jo uoednao0  wewioje
syrwey suuejpoved Joeeg Jo eeq "ON ¥e14 ws/seuwsN ON'S




Written Answers 100

NOVEMBER 20, 1991

99 - Written Answers

iNyS 1ywereyg

.
-
-

‘s1h g 10} 182082 vound
16'70°Z| uopeseAS 182062 ovind euueys [Noup ‘01
-op- 18'80'LL Lzwd eiyeg Buysuyesey 6
'sik € 10 88'80'%0 Sg.u_ e lrefueieed '8
68'60°6} uoneoeAe 88°10°'S0 v " ayeL qgeH L
-op- L8°60°6} i usy) ‘H'S ‘9
-op- 18°60°40 s uveqeAsieN nno 'S
-op- 68°0LE} seiid 1sinL ysexeid fe) R4
-op- 18111 veuiid puey) reypao uesreyo 't
-op- L8012k €zHild veyy| inpyeyg peisn 2
6801
J'O°M poYoAel
e2uIS eouedy 1k g i04 18'20'82 66/114 oey ewerefer !
9 ) » € z '
Juewoye uopdnaoso .
sypwey 40 poued . Auswiojre jo ejeq "oN ‘184 Hys/s oweN ON'S:
ebejliA peisy | pelojfe SisiiY jo isIT
il - INSW3LVLS



KARTIKA 29, 1913 (SAKA) Written Answers 102

Written Answers

101

-op- 68CLE} 613 ueyy| nipes wejno 'S2
-op- 68212l L6404 ueyy| iy pesy e
-op- 68'€0°Z1 €0LAd weasepes ‘A 1>
-op- 68'£0°20 KAV E] fesyol Aep (<4
-op- L8'LL'E0 lgend jusexiny "S) ‘12
-op- 88'01°'62 8Lend UBWeIBORSUBA ‘A'N ‘02
-op- 68'10°22 8614 1efENN yewng 6}
-op - LL°L0°08 eLen4 lesyeuepy ning ‘81
-op- 89'90°0¢ 6.end Jeyjoig Jebeq "L}
-op- 88°90°52 eLend wejeyelenue) wejesip ‘91
-op- 88'Y0'¥C 29804 e} bezeH euekeung 'Sl
-op- 88'€0'5'0 veInd seq uner i
-op- 18'01'62 09¢e/11d iney Jeypefepy ning €l

sieaf ¢ 10} 18'60'6) &wnd ueuysiereg ‘A'd 4!

9 [ v € 2 L
wewjoje uondnaoo
syewey 40 pousd Auawioje jo ejeq ON ‘8l bys/s eweN ON’S




NOVEMBER 20, 1991 Written Answers 104

103  Written Answers

-op- 06'80'LE w3 uoswes ejee 1e
-op- 06'S0'61 saI3 pewny eereg ‘08
-op- 06'€0'91 voLN3 veyy Jiqes ‘62
-op- 682161 v613 yefey epUKOD’ M) ‘82
-op- 68°2L'El ssA3 feneq-q 2
sieed ¢ 10} 6822k 9513 Auniy euysyed ‘N3 92
9 s v € 4 s
wewjoe  uondnaoo _
syewsy {0 poued Avewiojfe jo ejeq ON ‘1ed H4S/S weN ON 'S




KARTIKA 29, 1913 (SAKA) Written Answers 106

105 Written Answers

-op- 1L'S0°10 IeGeN exey selq Auyemeneyo . "2t
-op- 69'0L'LE IeBeN eye) 8/1Q pdeA 'Nd L1
-op- 18'10°62 undefexeueyd 9811qQ inyeyy puevepss ‘Ol
-op- 6.'v0'82 unde/exeuey) 0610 vedeA'A'@ 6
-op- 81'60°90 undefexeueyd 291a unq rewnming g
-op- 28°10°80 teben weyg s21a ByemIEN Hi'g v
-op- - 1eBeN weug €510 ssegnysues ‘g
-op - SOLLLL eveyd seqeq (47) 9 vefereuelyL'N 'S
-op- 28'€0°S0 luen smeupuy L/2y/IQ EHwysey ¥
-op- 86012 lues smespuy /1/14/11Q BwRYS'WH '€
-op - 8£'90°12 fueg smespuy /oA elnes ‘WA 2
ybiy s1 seAByOIUM
Arefes 10 %01 10 y-Sp-H4 - luen smeupuy 1/6e110 eypeyo WS 4
g v € 2 |
oy ejeq uoijednasp ‘ON JE[4 HYys/S eweN ON°S

118Q Ul UOHEPOLIODDY 00 SS8ic] PSHOYY SUOSIad JO IST]

AFIN3W3LVIS



Written Answers 108

NOVEMBER 20, 1991

107  Written Answers

-op- 28'90'10 1ebeN exey 191/11Q eyeysN WS ‘92
-op- £2'80°60 1eBeN exey syi/IQ vembed 'y  'sg
-op- ¥.'50°80 1ebeN exey LE<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>